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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
0O.A. No.150 of 2022

IN THE MATTER OF:
PI VANRAMCHHUANGI ... APPLICANT
VERSUS
UOI & ORS ... RESPONDENT(S)

REPLY TO APPLICATION ON BEHALF OF RESPONDENTS NO. 2 TO 5-
STATE OF MIZORAM

1. The present Application pertains to allegations regarding illegal construction
of a ‘Mini Sports Academy’ by the Sports and Youth Department, Mizoram
in the Reserved Forest known as ‘Tlawnghnar Reserve Forests’ Mizoram,

for want of Forest Clearance for the said construction.

2. At the outset, it is submitted that the answering respondents deny every
allegation, contentions raised and the averments made by the Applicant in
the instant application its entirety unless not specifically admitted to. All
grounds raised by the Applicant not in consonance with the present reply are

specifically denied.



PRELIMINARY SUBMISSIONS

. It is submitted that in the year 2010, Sports and Youth Services Department,
State of Mizoram (“Respondent no. 4”)” sent Detailed Project Report
(“DPR”) to the Government of India (G.O.I) for approval and grant of
funds for construction of “State Sports Academy at Zobawk, Mizoram”
which was intended to be a Mini Sports Academy complex for the purpose
of indoor and outdoor sporting activities under the project of “Construction
of State Sports Academy at Zobawk, Lunglei”. The DPR was granted
administrative and financial approval on 02.08.2010 and was subsequently
undertaken and implemented by the Mizoram Public Works Department
(“PWD”).

A copy of the Letter dated 02.08.2010 by G.O.I giving administrative and
financial approval to the DPR is annexed and marked herewith as

ANNEXURE R/1.

. That, on 29.07.2011, the PW Department began the construction in phases
for the facilities namely site development and improvement, outdoor games
pitch preparation and buildings for accommodation, establishment and

indoor stadium. The details of the project undertaken are as follows:

Name of | Source | Sanctione | Implementi | Commenceme | Completion dated | Compl
works/proje | of Fund | d amount | ngagency nt date etion
ct %
Construction | NLCPR 1751.24 PWD 29.07.2011 30.10.2017

of State Sports lakhs Mizoram 91%
Academy at

Zobawk.

Construction | New 100.00 MSSC 05.10.2018 18.03.2020 100%
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of Compound | Economi | lakhs
Fencing ¢ Dev.
(Brick Wall) | Policy
for State
Sports
Academy at
Zobawk,
Lunglei.

Implementati | State 83.03 MSSC 03.08.2020 07.05.2021
on of Various | Priority | lakhs
Infrastructure | Project

for State
Sports
Academy
Zobawk.
Construction PMJVK 3430.98 MSSC 12.04.2021 Work was stayed | 80%
of Residential lakhs w.e.f29.11.2022
School at (vide Stay Order
Lunglei No.B.14016/1/20
20-RO(L)/102
dated 24.11.2022)

It is humbly submitted that the PWD had undertaken the project and had
effectively begun the construction of the said project in 2011 itself, and it is
reiterated that PWD had completed the majority of the construction work in
2017, which was 91% of the entire project. Thereafter, after the year 2017
the implementing agency for the said project was the Sports and Youth
Services Department, State of Mizoram (“Respondent no. 4”). A copy of
the Utilization Certificate of the funds granted for the DPR is annexed and

marked herewith as ANNEXURE R/2.

5. That, the present Original Application which filed under Sections 14 of the
National Green Tribunal Act, 2010 (“NGT Act, 2010”) on 15.10.2022 is not
in consonance with the law of limitation. That as per Section 14(3) of the

NGT Act, 2010 an original application made beyond the period of six
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months from the date on which the cause of action for such dispute first
arose cannot be entertained,; even under the proviso to Section 14(3), this
Hon’ble Tribunal is empowered to entertain an application only within a
further period not exceeding sixty days, that too only after recording its
satisfaction that the applicant was prevented by sufficient cause from filing

the application within the period of six months.

. That further, even as per Section 15 (3) an application made beyond the
period of 5 years from the date on which the cause of action for such
compensation first arose shall not be entertained. That as proviso to Section
15(3), this Hon’ble Tribunal is empowered to entertain an application only
within a further period not exceeding sixty days, that too only after
recording its satisfaction that the applicant was prevented by sufficient cause

from filing the application within the period of five years.

That, admittedly, as per the Applicant, the cause of action in the present
case arose in the year 2011 itself, when the construction in the said
construction land was begun by PWD, whereas the present application was
preferred belatedly only in the year 2022. It is submitted that the present
Applicant has slept over the alleged issue and has not explained the delay.
Hence, the preference of the Application under Reply is impermissible by

the law of limitation and is thus barred by limitation.
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8. That, as per the DPR, it was clearly mentioned that the land which was
allotted for the project was “partly levelled land” and was intended for
effective 1mplementation of sporting activities and providing training
grounds and was not a part of any forest land. It is submitted that as per the
verification and inspection done before the acquisition of land for the said
project, as well as the time when construction of the project began, it was
found that the construction land did not fall within the purview of “Reserved
Forest” land and came under the category of “ partly levelled land”, which
admittedly, did not require any Forest Clearance to be obtained by the PWD
and Respondent No 4. On the bare perusal of the DPR, there is no mention
of any funds provided for obtaining any requisite Forest clearance, as the
acquired land was partly levelled land. Thus, the implementing agency for
the project did not apply for any Forest Clearance.

A copy of the Detailed Project Report approved on 02.08.2010 is annexed

and marked herewith as ANNEXURE R/3.

9. It is submitted that, the process of acquisition of the land for the said project
was through obtaining Land Settlement Certificates (“LSC’s”) from 40
owners who were in occupation of the land at the construction site of the
project, and thus the construction land amounted to being “Revenue Land”
belonging to the State of Mizoram. That, it is germane to note that as per the

LSC’s as well, it was clear that the construction land was “partly levelled
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land” and falls outside the purview and limits of “TlawngHnar Reserve
Forest”. It is submitted that on a bare perusal of the map of the surrounding
areas of the construction land, it 1s clear that the construction land falls
outside the areas of “ Tlawnghnar Reserved Forest” land.

A copy of the map showing Tlawnghnar Reserve Forest & the construction

land 1s annexed and marked herewith as ANNEXURE R/4.

10.That, it is humbly submitted that the PWD and Respondent No. 4 was under
the bona fide and legitimate impression that the construction land where the
construction was to be undertaken was “levelled land” and not “Reserved
Forest land”, and was under the impression that the Forest Clearance was

not to be obtained for any construction activity on “Revenue lands™.

11. That, without prejudice to the afore-mentioned, it is submitted that it may
be the case of the Applicant herein that the construction land falls within the
category of “Riverine Forest land” and * Reserved/ Recorded land” as per
the Notification dated 28.01.1965 issued under Section 21 of the Mizo
District (Forest) Act 1955, which mandated the requirement of Forest
Clearance. In this regard it is pertinent note that, as of today, the said
notification has been struck down and set aside by Final Judgment and
Order dated 27.01.2021 passed by the Hon'ble High Court of Assam,
Arunachal Pradesh, Nagaland, Mizoram, Aizawl Bench, Aizawl in WP(C)

No. 45/2017. The relevant findings of the said judgement as follows:
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“... [40]. A perusal of the Notification dated 28.01.1965 published in the
Assam Gazette dated 19.05.1965 reveals that the Chief Executive Officer,
Mizo District Council declared forests located within half a mile on either
side of the river Tuirial and 15 other rivers to be the Council Reserved
Forest. This Notification was issued under Section 14 read with Section 21 of
The Mizo District (Forest) Act, 1955. However, it is noticed that before
making the final Notification under Section 21 of the said Act, no
preliminary notification as required under Section 15 of the said Act, quoted
above, was ever published in the official bulletin of the Council "Zoram

Hriattirna'. As such, the impugned Notification cannot be accepted to be a

legally valid notification declaring the Tuirial riverine area as the Council

Reserved Forest, where LSCs of the petitioners were issued in favour of the

petitioners for no fault of them or their misrepresentation of facts

[ 48.] Accordingly, directions are made as follows-
(A). The impugned Order dated 05.08.2016 issued by the Chief Secretary to

the Government of Mizoram and the impugned Notification dated 28.01.1965

made under Section 14 read with Section 21 of the Mizo District (Forest) Act,

1955 are hereby set aside and quashed as prayved for in WP(C) No. 45/2017

and WP(C) No. 51/2017...”

That vide Order dated 17.01.2023 in Writ Appeal No. 274/2022, the
Hon’ble High Court has been pleased to pass directions that the status quo
as regards the condition of the Forests qua the notification dated 21.01.1965

which has been set aside, shall be maintained till the next
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returnable date.

A copy of the Final Judgment and Order dated 27.01.2021 passed by the
Hon'ble High Court of Assam, Arunachal Pradesh, Nagaland Mizoram,
Aizawl Bench, Aizawl in WP(C) No. 45/2017 is annexed and marked

herewith as ANNEXURE R/S.

12. That the position as of today is there is a dispute between the Land Revenue
and Settlement Department, Mizoram and the Forest Department regarding
the nature of the construction land. Nevertheless, out of abundant caution,
Respondent No.4, which is the current implementing agency of the project
has applied for the Prior Approval (Forest Clearance) to the Central
Government under section 2 of the Forest (Conservation) Act, 1981 for
diversion of Forest area and has duly submitted the “Parivesh Form A”
Application in regard to “Zobawk Mini Complex Lunglei” on 25.02.2022. It
is submitted that the said Application is pending processing as the present
Respondents are actively pursuing the demarcation of land for compensatory
afforestation in compliance with the Forest (Conservation) Act,1980.

A copy of the “Parivesh Form A” dated 25.02.2022 is annexed and marked

herewith as ANNEXURE R/6.

13. It is humbly submitted that the State of Mizoram always is and has been

ready and willing to comply and act in consonance with all the rules and
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regulations and all Orders and directions laid down by this Hon’ble

Tribunal.

14. That, this Hon’ble Tribunal vide Order dated 21.11.2022 directed stay on
all construction activities in respect of the ‘Mini Sports Academy’ in the

Tlwang Protected Forest at Zobawk, Lungai, District-Aizwal, Mizoram.

15.That, it is most respectfully prayed that this Hon’ble Tribunal may be
pleased to vacate the direction passed vide Order dated 21.11.2022
regarding stay on all construction activities in respect of the ‘Mini Sports
Academy’ in the Tlwang Protected Forest at Zobawk, Lungai, District-

Aizwal, Mizoram.

16. That, it is humbly submitted that the present application is devoid of merits
and is barred by the law of limitation and hence is liable to be dismissed in
the interest of justice.

PARAWISE REPLY ON MERITS

17. The Contents of Para 1-3 of the are a matter of record and do not merit a

specific response by the answering Respondents.

18. In reply to Para 4 of the application, it is most respectfully submitted that

the present application does not raise any substantial questions of law in
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Para 4 of this application, before this Hon’ble Tribunal. The alleged
substantial questions of law framed by the Applicant are misconceived and
the application is devoid of any merit, and does not therefore, deserve any

consideration by this Hon’ble Tribunal.

19. In reply to the paras in point no. 5 of the application regarding jurisdiction
of this Hon’ble Tribunal, it is submitted that the contents of these paras in

point 5 are baseless and devoid of merits.

20.In reply of Para 6 of the application, the present Respondents submit the
following —

a. With regards to Para 6 ((i) to (ii)), it is submitted that the contents of
these paras are false, baseless and devoid of merits. It is submitted that as
per the verification and inspection done by the concerned departments of
the State of Mizoram, before the acquisition of land for the said project,
as well as the time when construction of the project began, it was found
that the construction land which was adjacent to the River Twalang, did
not fall within the purview of “Reserved Forest” land and came under the
category of “partly levelled land”, which admittedly, did not require any
Forest Clearance to be obtained by the PWD and Respondent No 4, as
per the stipulated Conditions of the In-Principle Approval (Forest

Clearance) by the Ministry of Environment Forest and Climate Change,
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Government of India. On the bare perusal of the DPR, there is no
mention of any funds provided for obtaining any requisite Forest
clearance, as the acquired land was partly levelled land. Thus, the
implementing agency for the project did not apply for any Forest
Clearance. It is further submitted that, it may be the case of the Applicant
herein that the construction land falls within the category of “Riverine
Forest land” and “ Reserved/ Recorded land” as per the Notification
dated 28.01.1965 issued under Section 21 of the Mizo District (Forest)
Act 1955, which mandated the requirement of Forest Clearance, it is
pertinent note that, as of today, the said notification has been struck
down and set aside by Final Judgment and Order dated 27.01.2021
passed by the Hon'ble High Court of Assam, Arunachal Pradesh,
Nagaland, Mizoram, Aizawl Bench, Aizawl in WP(C) No. 45/2017.
That vide Order dated 17.01.2023 in Writ Appeal No. 274/2022, the
Hon’ble High Court has been pleased to pass directions that the status
quo as regards the condition of the Forests qua the notification dated
21.01.1965 which has been set aside, shall be maintained till the next
returnable date. That, the position as of today is there is a dispute
between the Land Revenue and Settlement Department, Mizoram and the
Forest Department regarding the nature of the construction land.
Nevertheless, out of abundant caution, Respondent No.4, which is the

current implementing agency of the project has applied for the Prior
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Approval (Forest Clearance) to the Central Government under section 2
of the Forest (Conservation) Act, 1981 for diversion of Forest area and
has duly submitted the “Parivesh Form A” Application in regard to
“Zobawk Mini Complex Lungle1” on 25.02.2022. It is submitted that the
said Application is pending processing as the present Respondents are
actively pursuing the demarcation of land for compensatory afforestation
in compliance with the Forest (Conservation) Act,1980.

With regards to Para 6 ((iii) to (xii)), it is submitted that the contents of
these paras are admitted only to the extent of the correspondences
mentioned therein were made between the concerned departments of the
State of Mizoram. However, the consolidated position of the State of
Mizoram, without prejudice to any stand taken herein, is that it was
found that the construction land which was adjacent to the River
Twalang, did not fall within the purview of “Reserved Forest” land and
came under the category of “ partly levelled land”, which admittedly, did
not require any Forest Clearance. On the bare perusal of the DPR, there
is no mention of any funds provided for obtaining any requisite Forest
Clearance, as the acquired land was partly levelled land. Thus, the
implementing agency for the project did not apply for any Forest
Clearance. It is submitted that, the process of acquisition of the land for
the said project was through obtaining Land Settlement Certificates

(“LSC’s”) from 40 owners prior to who were in occupation of the land at
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the construction site of the project, and thus the construction land
amounted to being “Revenue Land” belonging to the State of Mizoram.
That, it i1s germane to note that as per the LSC’s as well, it was clear that
the construction land was “partly levelled land” and falls outside the
purview and limits of “TlawngHnar Reserve Forest”. It is submitted that
on bare perusal of the map of the surrounding areas of the construction
land, it 1s clear that the construction land falls outside the areas of
“Reserved Forest” land. It is further submitted that ,it may be the case of
the Applicant herein that the construction land falls within the category
of “Riverine Forest land” and “Reserved/ Recorded land ” as per the
Notification dated 28.01.1965 issued under Section 21 of the Mizo
District (Forest) Act 1955, which mandated the requirement of Forest
Clearance, it is pertinent note that, as of today, the said notification has
been struck down and set aside by Final Judgment and Order dated
27.01.2021 passed by the Hon'ble High Court of Assam, Arunachal
Pradesh, Nagaland, Mizoram, Aizawl Bench, Aizawl in WP(C) No.
45/2017. That vide Order dated 17.01.2023 in Writ Appeal No.
274/2022, the Hon’ble High Court has been pleased to pass directions
that the status quo as regards the condition of the Forests qua the
notification dated 21.01.1965 which has been set aside, shall be
maintained till the next returnable date. That, the position as of today is

there is a dispute between the Land Revenue and Settlement Department,
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Mizoram and the Forest Department regarding the nature of the
construction land. Nevertheless, out of abundant caution, Respondent
No.4, which is the current implementing agency of the project has
applied for the Prior Approval (Forest Clearance) to the Central
Government under section 2 of the Forest (Conservation) Act, 1981 for
diversion of Forest area and has duly submitted the “Parivesh Form A”
Application in regard to “Zobawk Mini Complex Lunglei” on
25.02.2022. It is submitted that the said Application is pending
processing as the present Respondents are actively pursuing the
demarcation of land for compensatory afforestation in compliance with
the Forest (Conservation) Act,1980.

With regards to the contents of Para 6(xiii and xiv), the stand taken by
the State of Mizoram in the afore-mentioned paragraphs of this reply is
reiterated. That, it is humbly submitted that the State of Mizoram was
under the bona fide and legitimate impression that the construction land
where the construction was to be undertaken was “levelled land” and not
“Reserved Forest land”, and was under the impression that the Forest
Clearance was not to be obtained for any construction activity on
“Revenue lands” and in light of the legal position that the construction
land falls outside the areas of “Reserved Forest” land .It is further
submitted that the Applicant herein has tried to conjure up multiple

causes of action by way of the present application to seek multiple reliefs
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and has brought out vague, omnibus and unsubstantiated allegations for
the same. However, the State of Mizoram craves leave to give a specific

reply on the averments of these paras, at a later stage.

d. With regard to the contents of Para 6(xv), the same are denied as baseless
and devoid of merit. It is further submitted that the Applicant herein has
tried to conjure up multiple causes of action by way of the present
application to seek multiple reliefs and has brought out vague, omnibus
and unsubstantiated allegations for the same. However, the State of
Mizoram craves time to take a comprehensive stand in response to the

same.

e. The contents of para 6 (xvi to xviii) are denied as false, baseless and

devoid of merits.

21. The contents of the paras dealing with the Grounds (A to F) are highly
misconceived and misleading and are denied in toto. The case laws
mentioned therein do not come to the aid of Applicant. Furthermore, the
same have been dealt with in the foregoing paragraphs and hence are not

repeated herein for the sake of brevity and to avoid prolixity.

22. The contents of para 7 and 8 are denied as false, baseless and devoid of

merits.
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23. The contents of para dealing with Limitation are denied are highly
misconceived, misleading and are denied in toto. It is submitted that the
present Original Application which filed under Sections 14 of the National
Green Tribunal Act, 2010 (“NGT Act, 2010”) on 15.10.2022 is not in
consonance with the law of limitation. That Section 14(3) of the NGT Act,
2010 provides that an original application made beyond the period of six
months from the date on which the cause of action for such dispute first
arose shall not be entertained; even under the proviso to Section 14(3), this
Hon’ble Tribunal is empowered to entertain an application only within a
further period not exceeding sixty days, that too only after recording its
satisfaction that the applicant was prevented by sufficient cause from filing
the application within the period of six months. That, admittedly, as per the
Applicant, the cause of action in the present case arose in the year 2011
itself, when the construction in the said construction land was begun by
PWD, whereas the present application was preferred belatedly only in the
year 2022. It is submitted that the present Applicant has slept over the
alleged issue and has not explained the delay. Hence, the preference of the
Application under Reply is impermissible by the law of limitation and is

thus barred by limitation.

24.The contents of the Paras 6 — 8, dealing with the Prayer clause are highly

misconceived and misleading and are denied in toto. Furthermore, the same
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have been dealt with in the foregoing paragraphs and hence are not repeated

herein for the sake of brevity and to avoid prolixity.

25. In the facts and circumstances of the present case, there is no need for the
interference of this Hon’ble Tribunal, and this present Application needs to
be dismissed.

26. That, it is humbly prayed that the present application is devoid of merits
and is barred by the law of limitation and hence is liable to be dismissed in

the interest of justice.

27.That, the answering Respondent herein further seeks liberty to file additional
Reply in course of litigation as and when directed by this Hon’ble Tribunal

or required in the facts and circumstances of the case.

SIDDHESH KOTWAL
ADVOCATE
J1, Upasna Flats
1, Hailey Road,
New Delhi — 110001
Mobile Number: +91-9871656128, +91-9899686066
NEW DELHI
DATED: 31.07.2023
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ZONE BENCH, KOLKATA
Original Application No. 150 of 2022/EZ

IN THE MATTER OF:

PI Vanramchhuangi ... Petitioner
Vs
Union of India & Ors ... Respondents
AFFIDAVIT

I, Dr. Lalrozama, IAS prese-htly working as Secretary, Sports & Youth Services,
Government of Mizoram, with office as MINECO, Aizwal do hereby solemnly

affirm, and state as follows:

1)  That] am the Representative of Respondent No. 4 in the above captioned
Application and as such I am authorized to file a consolidated Reply on
behalf of Respondent No. 2-5, in the captioned matter. [ am compctent to
swear, affirm and file the instant affidavit based on my knowledge as
derived from the official records maintained by the State in this regard

and believed by me to be true and correct.

2)  ThatI have read and understood the contents of the accompanying Reply
Affidavits and 1 say that the contents mentioned therein are true and
correct to my knowledge and belief the same has been drafted as per my

instructions.

3)  That the annexures filed along with the Reply Affidavit are true and correct
copies of its originals. E E :

DEPONENT

'yl Secretary
2 1 L. SAIL O S urs & Youth Services De

1-~,‘

Advocate wamment of Mizoran ;4‘

Alzaw!, Mizoram
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VERIFICATION:
1, the deponent above named do hereby solemnly affirm and verify that what is

stated in the foregoing Affidavit is true to my knowledge and belief based on the
records of the case and I believe the same to be true.

Verified at on this day of July, ZOZE

byl § T

wetrearny

Soorts & Youlh Services Dent

J\ ATH)”.N L. SAIL (9] . Sevamment of Mixorem
Advocale A {of Mizoran
Aizawd, Mizoram M"”‘ Z‘f““ s

[Pl 123
VANNEIH Am

Advocate & Notary Public
- Aizawl : Mizoram Notonal _?gnstration

RO, SN Ligevinsinassaos
Date.: 3' 23)



ANNEXURE-R/1 1 1 6

NO.B.13012/68/2001-SYS
GOVERNMENT OF MIZORAM
SPORTS & YOUTH SERVICES DEPARTMENT

Dated Aizawl, the 17" Aug, 2010
To,

1. The Director,
Sports & Youth Services,

2, The Secretary,
Mizoram State Sports Council
Mizoram, Aizawl.

Subject :  Administrative and financial approval for Central financial
assistance from Non-lapsable Central Pool of Resources

(NLCPR) towards the project, “ State Sports Academy, Zobawk
in Mizoram”.

Sir,

| am directed to enclosed herewith a copy of letter
F.No.DNER/NLP/MIZ/81/2008 dated 2.8.2010 received from Gowt. of India,
Ministry of Development of North Eastern Region, Vigyan Bhawan Annexe,
Maulana Azad Road, New Delhi for favour of your information and necessary
action.

Enclo : As above.

Yours faithfully,

-

= 17 % Jo
{ LALTHUAMLUAIA SAIL
%jnt Secretary to the Govt. Mizoram,
. ports & Youth Services Department.

.......
............
.....

Directorae of Sports \j <
uth Serviceg L Z
{
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By Regd./Speed Post

F.No. DNER/NLP/MIZ/81 /2008
Government of India
Ministry of Development of North Eastern Region
Vigvan Bhawan Annexe, Maulana Azad Road, New Dethi - 110011

Dated: 62 August 2010,

To
Shri Vanhela Pachuau
Chief Secretary
Government of Mizoram
Aizawl
Subject: Administrative and financiai approval for Central financial
assistance from Non-lapsable Central Pool of Resources (NLCPR)
towards the project, “State Sports Academy, Zobawk in Mizoram®”,
Y Sir,

I am directed to convey administrative and financial approval of Government of
India for central financial assistance from Non-Lapsable Centra! Pool of Resources
(NLCPR) to the Government of Mizoram towards the project, “State Sports Academy,
Zobawk In Mizoram” of Rs.1576.12 lac, which Is 909% of the project cost of Rs,
1751.24 lac as per break - ups given bejow;

{Rs. ina lakh)
Si. Items o Approved Admissible
No. cost Grant
_ 1 (90%)
__| Site Pevelopment & Improvement S I
(1) Levelling of Site (Earth work) - L 7475| @ 67.27 |
— (i) Masonry protection works el 4300 38,70
| (iii) Ground Fencing & Compound Fencing N 583| = 525
| (iv) Drainage -  97.24| 87,52
_ | (v) Construction of internal road & footpath | 122.53 ~110.28
2 | Outdoor games pitch preparation e ]
| (1) Football ground with grass top (105mx68m) . 7.60] 6.84
(i) Hokey Ground with grass  top (92m x 55m) {620 5.58 |
| (iii) Tennis (23.77 xﬁ.ﬂm}_ﬁ________ - 7.39 6.65
| (iv) Volley ball (18.28 m x 9.14m) - 413 @ 372
/| (v) Running Track 400m (8 lanes, 4ft width each) | 485 | 4.36
&J (vi) High jump (Runway 15.24, pit 5, Take off 0.08 0.07
____M_\racli@L__,_______________ S S
(vii) Long jump and T iple  jump  (Runway 0.40 0.36
1 39.62x1.22, Landing pit 10x2.75) " N
(viii) Pole vault {(Runway 38.10x1.22, vault pit 0.26 0.2
| 5x3.66 . = . = !
(ix) Shooting range (Pistols and revolvers) (Range 12.83 11.55
| 25m, Overall 40m) - ——— |
| (x) Archery (Range 91.44) — |  264|  2,38]
3 Building - Accommodation, establishment &
= _ngd@r_stmm N e T TTD o jointSecretn— —
C o GLC seems R vouth Services Dept
. i O 4 S e
ﬁ:z"’ : : m@é/\ { Rece,pg:qg‘&n\‘ﬂ
Ly - Pate fg -

A ki eerm o AT
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]D_(_g)_acadtﬁc_/idﬁqﬁg;ratiée Block [ eaB3] 58.08

| i) (C) Canteen /Retail Stall ;____:i:::ﬁi?i&__ﬂﬂﬁo

_| (i) (D1) Boys Hostel — | 193.56 |  174.20
| (iv) (D2) Girls Hostel - I _ 193.56 |  174.20

| | (v) (E) Quarters:- Type-1V, One unit | 14.80 13.32 |
(E) Quarters;- Type-III (18 unit in three 249.71 224.74

| block) - T N

| (E) Quarters:- Type - I (6 unit in One block) . 54.80 | 49.32

| (vi) Guest house e 29.12| 53.21 |

| (vii) Construction of indoor stadium - 324.51 | 292,06

viii) internal electrification - 7417 66.75
L | (ix) electric connection —— )~ 1187] 10.68 |
4| Services —— | ]
(i) External electrical works & solar street light 61.53 55,38
L | system - - 00001 N
_(li) External water supply . 1573| 14,16
___‘(m)jtﬂlp_—iq_____._________ — 1140 = 1026
Total B - - 1751.24 | 1576.12

2, The approval of Ministry of Development of North Eastern Reglon (M/o
DoNER) is subject to the following conditions:

a8. The State Government should get the structural drawings checked by their
technica! sanctioning authority Keeping In view relevant IS Codes.

b.  The Sports & Youth Services Department, Government of Mizoram shouid
follow ail codal formalities while executing the project.

C. The State Government should ensure that the tender has been called on
competitive basis by giving wide publicity in print media like Newspapers &
Trade Journal and web based publicity etc, and the works have been awarded
within three months of its sanction, even without waiting for the release of
funds from State Government to implementing agency,

d. Transparency should be maintained in tendering process.

€. State Government should communicate the tendered cost of the project
immediately after finalization of tender.

f, The construction agency should adhere to the time schedule given by them in
the estimate for completion of the project.

9. The time frame for completion of the project is 24 months. The date of this
sanction letter would be reckoned as the date of start of the project. Target

date of completion of the project would be 31 July, 2012. Time frame is to be
followed strictly.
h.  The project implementation by the State Government will be governed by the
rules/conditions stipulated in NLCPR guidelines issued on 06.08.2009.
’/I

-
L -

2 M/o DoNER will release only 90% of the project cost as Grant in instaliments
to the State Government for implementation/ execution of the project.

-} _."""7", /»/ -
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Balance 109% being loan component, would be authorized by the Ministry of
Finance (Plan Finance Division I) to be raised by the State in consultation with
Reserve Bank of India. In the case of the State being fiscally weak and not
able to raise loan component from the market, Ministry of Finance would
make appropriate arrangement to raise the same and lend to the State,

iF Immediately on receipt of this sanction letter, the State Government, keeping
in view the target date, would firm up the quarteriy physical and financial
targets and convey them within one month to this Ministry. Thereafter,
quarterly report on the physical and financial progress of the project shall be
furnished to the M/o DoNER within two weeks of close of the quarter,

k. The project shall be Implemented strictly in time and with the help of PERT
and CPM,

i The funds shal] be utilized within spacified time and strictly for the purpose for
which they are being sanctioned. No diversion of fund is allowed.

M. Any escalation towards cost of the project has to be borne by the State
Government from their own resources.

P. The State Government shall properly utilize funds and submit utilization
certificate on prescribed proforma to Joint Secretary, Ministry of Development
of North Eastern Region, Vigyan Bhawan Annexe, Maulana Azad Road, New
Delhi-110011 within a period of twelve months from the date of release, In
case the funds are not utilized within the Stipulated time, the Planning
Department of the State Government should approach the Ministry of
Development of North Eastern Region with sound reasoning for revalidation,.

q. The State Government shall nominate a nodal officer for the project who
would be responsible for timely implementation of the sanctioned works,
within the approved costs, The name and designation of the Nodal Officer with

full address along with his contact telephone number wouid be communicated
to this Ministry,

r.  The State Government shall get the projects inspected on ground at feast
once in a quarter and submit physical progress report in prescribed proforma
within two weeks after the close of the quarter of the year to Joint Secretary,
Ministry of Development of North Eastern Region, Vigyan Bhawan Annexe,
Maulana Azad Road, New Delhi-110011,

e "

3. The release of next and subsequent installments for the project would be
governed by the specific clause mentioned in the NLCPR Guidelines dated 06.08,2009,

)\{/ "

:" 74 ?p
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4, This sanction issues with the concurrence of the Integrated Finance Division vide
their Dy. No.548/Dir(1ED), dated 27.07.2010

Yours faithfully
,@’eg\ 2w
5N
(P.R. Meshram)
Director

Phone: 011-23015184
Fax: 011-23015360

Copy to:
1. The Secretary {Planning), Government of Mizoram, Aizawl.
2. The Secretary (Finance), Government of Mizoram, Aizawl.
-3 The Secretary, Sports & Youth Service Department, Government Mizoram,
Alzawl,
4. The Director, Integrated Finance Division, Minlstry of Development of

North Eastern Region, Vigyan Bhawan Annexe, New Delhi.

AL

2o

W A
S5\

(P.R. Meshram)

Director

TRUE COPY



ANNEXURE-R/2 ANNEXURE_ZI?]

UTILISATION CERTIFICATE

I ne of the Project :Construction of State Sports Academy at Zobawk
Approved Support from NLCPR  :¥ 1751.24 lakhs

(Releases made till date (breaknp in the following order) :

SI. No | Letter No. & Date Amount (in lakhs) '
L DoNER/NLP/MIZ/81/2008 Dt.02.08.201¢ 7 630.45
2. | DoNER/NLP/MIZ/81/2008 Dt.26,08.2015 T554.27
3. | NLCPR-17017(11)/10/2017 Dt.12.09.2017 7296.18 B

| - B _ TOTAL | ~ 31480.90 B
(Current release/releases for which the U.C is being furnished) : e
SLNo | Letter No. & Date - - Amount (in lakhs) .
[. | NLCPR-17017(11)/10/2017 Dt.12.09.2017 - %296.18
| TOTAL | ?296.18

Certified that out of I 296.18 lakhs (Rupees Two Hundred Ninety Six Lakh Eighteen
Thousand) only made available as assistance under the Non-lapsable Central Pool of Resources sanctioned by
Department of Development of North Eastern Region during the Financial Year 2017-2018 vide letter
No. NLCPR-17017(11)/ 10/2017 Dt.12.09.2017 and T NIL on account of unspent balance of the previous year,
a sum of ¥ 296.18 lakhs (Rupees Two Hundred Ninety Six Lakh Eighteen Thousand) only has been wtitized
for the following works :

Name of the Project : Construction of State Sports Academy at Zobawk

‘ ﬁi i Components /items of works Am(‘:::’;:l:f;;zed |
-____l._{_S_ite Development & Improvement ) -
2. | Outdoor games pitch preparation i -
3. | Building - Atcommodations B 296.18
4. | Service - B | -
| B TOTAL :’ 296.18

Further certified that | have satisfied myself that the conditions on which the assistance from the
Non-Lapsable Central Pool of Resources was sanctioned have been duly fulfilled/are being fulfilled and that |
have exercised the following checks to see that the money was actually utilized for the purpose for which it was
sanctioned.

Kinds of Checks exercised:

Vouchers and Books of Accounts,

1.

2. Measurement Books.

3. Grant-in-aid/Loan Register

4. Expenditure Statement

The balance of ¥ Nil (Rupees Nil) only is remaining unutilized as on December 2017,

| Signature by the Departmental Secretary | Counter Signature by Planning Secretary

' 7
- Name: Name:C/

I : T -__TE____ . Date: é/g/_/Cé o

‘Date: (0 —
L - T — o
Place: Aizawl, Mizoram

Place: Aizawl, Mizoram

Office Seal: Office Seal;
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QUARTERLY PROGRESS REPORT FOR QUARTER ENDING DECEMBER 2017
PROJECTS UNDER NON-LAPSABLE CENTRAL POOL OF RESOURCES SCHEME

A. Identification of particulars:
. Name of Project
2. Location State + Mizoram.
District : Lunglei,

3. Approved Cost (% in lakh) : ¥ 1751.24 lakhs
4. Date of Approval of Project/Scheme :02.08.2010
5. Tendered Cost (T in lakh) : ¥ 1751.24 lakhs
6. Date of award of Contract

[Copy of Work Order to be attached

(only once for the quarter in which it :07.06.2012

was tssued. Need not be submitted if

submitted in earlier quarter))

Whether Contract awarded on Turnkey basis: No.

Whether awarded work is being executed

based on PERT/CPM . Yes.
9. ‘Original Date of Completion of Project/scheme: 04.07.2014.
10. Re-scheduled Date of Completion of Project/Scheme: 31.03.2018

l

1. Executing Agency(State Govt./PSU

/Other Agency (specify) : State P.W.D

B. Over all Progress

: Construction of State Sports Academy at Zobawk.

Physical.Progress (%)

Total Expenditure

Items _Beginning of During End of Quarter {i?n'cu :'r:g)
Quarter Quarter | {(Cumulative) i la
. 1. Site Development & Improvement
i) Levelling of site (Earth work) 97% 0% 97% ]
ii) Masonry Protection work 100% 0% 100%
| iii) Ground Fencing - - - 33700
|iv) Drainage 90% 0% | 100% | |
E) Construction of internal road and 829% 229,
__ footpath - L L | -
2. | Outdoor games pitch Preparation |
| i) Football ground 94% 2% 96% =
I_ i) Hockey ground 90% 3% 93%
| iii) Tennis 77% 5% 82%
| iv) Volley Ball ~ 80% 6% 86%
' v) Running track - 87% 2% 89% 1920
_ vi)Highjump 87% 7% 94% '
| vii) Long jump - 87% % | 9%
| viii) Pole Vault - 87% 6% | 93% |
| ix) Shooting range 80% 7% 8%
%) Archery range 80% 3% 83%
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} 3. Building — Accommodations
1) Academic / Administrative Block 90% 3% | 93%
i) Canteen/Retail Stall 90% 4% | 94%
iii) Boys Hostel 95% 2% 97%
iv) Girls Hostel 95% 2% 97%
v) Type — 1V Quarter 96% 2% 98%
vi) Type — LI Quarters 96% 2% 98% 1269.18
vii} Type — I Quarter 96% 2% 98%
|  viii) Guess House - - -
| ix) Indoor Stadium 60% 30% 90% -
x) Internal Electrification - - -
| xi) Electric Connection - -
4. | Service i
i) External Electrification works & ) i i
_ Solar Street light system
i) External Water Supply - - - _
L i11) Pumps - - - _
Over all Physical Progress
/Total E);pendlturi 86% B 7 N% ‘ 1645.47 |
C Progress of 'Release of State Share - _ -
ISl No.| Release of Funds /Payment Date Amount (X in lakh)
. A Agamst 1* Installment vide B. 12019/31/2012-PWC 29.03.2012 70.05
- b. | Against 2" nd Installment vide B.13011/20/2012-PWD(T) 28.03.2017 61.59
c. | Against 2™ Installment vide B.13011/20/2012-PWD(T) | 05.12.2017 32.91
Total State Released | 164.55

D. No of P'hotoaraphs attached

+ 24 (twenty four) Nos,

Signature by the Nodal Officer : M \
— = .f-"'""‘"--\\\ & : UJ\
Name : i S\ ( LALRUATRIMA )
Designation ; fi’ Supermtendmg Engineer, P.W.D., Project Circle, Aizawl,
Place » | it i Alzawl
L L "-#J,’ i 7
Date / R me/ Wik
Oftice Seal : -
i S@ltl;;by Chief Engineer of o
implementing Department : | (
Name : | ”"j:‘\\ (LALMUANKIMA HENRY )
Demgnatron ./ ;,.--"/ \G\hi\ Engineer, P.W.D (Buildings), Mlzoram Alzaw]
Place : | B Aizaw
Date Wy /‘ ﬂ

Office Seal :
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e CONSTRUCTION OF STATE SPORTS ACADEMY AT ZOBAWK 1 2 4
{ ACADEMIC/ADMINISTRATIVE BLOCK)

FRONT VIEW

SIDE VIEW

i o
Executife Engineer, PWD o qEngneeh

Building Division, Lunglei
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CONSTRUCTION OF STATE SPORTS ACADEMY AT ZOBAWK( GIRLS HOSTEL)

FRONT VIEW

SIDE VIEW

25 y
Executive'tEngineer, PWD

Building Division, Lunglei
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CONSTRUCTION OF STATE SPORTS ACADEMY AT ZOBAWK( BOYS HOSTEL) 1 2 6

SIDE VIEW

Executive Engineer, PWD
Building Division, Lunglei
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CONSTRUCTION OF STATE SPORTS ACADEMY AT ZOBAWK 1 2 7
(HOCKEY GROUND)

Executivé Engineer, PWD
Building Division, Lunglei



CONSTRUCTION OF STATE SPORTS ACADEMY AT ZOBAWK
{ FOOTBALL GROUND)

Executii»{ﬁeer, PWD

Building Division, Lunglei
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CONSTRUCTION OF STATE SPORTS ACADEMY AT ZOBAWK
( INDOOR STADIUM)

L

SIDE VIEW

ExecutiveEngineer, PWD
Building Division, Lunglei
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CONSTRUCTION OF STATE SPORTS ACADEMY AT ZOBAWK 1 3 O
( PROTECTION WORK)

Executiv gineer, PWD
Building Division, Lunglei
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CONSTRUCTION OF STATE SPORTS ACADEMY AT ZOBAWK
(ARCHERRY & SHOOTING GALLERY)

Executive’Engineer, PWD
Building Division, Lunglei



1

CONSTRUCTION OF STATE SPORTS ACADEMY AT ZOBAWK
{ APPROACH ROAD)

Executivefnginter, PWD ‘d/ M‘
Building Division, Lunglei



CONSTRUCTION OF STATE SPORTS ACADEMY AT ZOBAWK
( TYPE-1 QUARTERY)

SIDE VIEW

o, 4
Executivetngioeer, PWD

Building Division, Lunglei
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CONSTRUCTION OF STATE SPORTS ACADEMY AT ZOBAWK
{ TYPE-HIl QUARTER)

SIDE VIEW

{4
Executitéi%er, PWD

Building Division, Lunglei
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CONSTRUCTION OF STATE SPORTS ACADEMY AT ZOBAWK 1 3 5
{ TYPE-IV QUARTER)

FRONT VIEW

SIDE VIEW

e {
Executive Engineer, PWD

Building Division, Lunglei



Name of Work

A/A Amount

Date of Inspection

@

Observations

Suggestions

Proposals

136

INSPECTION REPORT

Construction of State Sports Academy at Zobawk,
Mizoram.

T 1751.24 lakhs.
Dt. 11.12.2017.
The main works in progress at the time of inspection are
Building accommodation. The progress of civil works is

found satisfactory. Works are executed generally 10
specification.

The contractor shall speed up progress of electrical works.

Release of balance fund is required for completion of the
project within the target date.

Signature by the Nodal Officer

jile

Superintending Engineer, P.W.D,
Project Circle : Aizawl.

TRUE COPY
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Construction of State Sports Academy at Zobawk, Mizoram

Name of Project : -

-

HEIGHT DETERMINATION OF CUT AND FILL
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Point Reduced Heihgt of I\-’_Ie:n f HMean =]
SINo [ peation Level Proposed RL\. o\t ang Fil HEEU:O E[Emt o TP
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> STATE SPORTS ACADEMY AT ZOBAWK
Site Development & Improvement
N EARTHWORK TABLE FOR INTERNAL ROAD
b NH54 Junction to Junction No. 1
p Cr"_:ai:'Teng- Width | Heightofcut | Area BALIE Valume Soil Classification
D ,il, age T W H1 Hz | (A ?n;:? MA x L | (a)Ordinary soil |  (b) Hard soii (c)Soft rock
m m m m m sqim sqm cum % cum % cum 73 pryons
Q 2 5 % [ & | & | 7 | # R 7 5 O 0 0 77
D 1 o] 0 | 450 000| a20] 945
D 2| 20/ 20 | 450] 000| 600/ 13.50] 11.48] 229.50] 35 80.33| 60 | 137.70| 5 11.48
> 3| 40/ 20 | 450 o000/ 300/ 675 10.13] 20250{ 55 [ 111.38] 40 81.00| 5 10.13
4| 60| 20 | 450 o0o00| 350 788 7.32| 146.30| 55 80.47| 40 58.52| 5 732
9 5| 80| 20 | 450 0.00| 400] 9.00] 844 168.80| 55 92.84| 40 67.52| 5 8.44
9 6| 100/ 20 | 450 000| 500] 11.25] 10.13] 202,501 55! 111.38! 40 g1o0l 5 10 12
ﬁ 7] 120] 20| 450] ‘000 530 11:03] 1168 23180/ 60| 13008 40| w7 o
S 8] 140 20 | a50| 0.00| a50] 1013 11.03| 20060 30| 6618 70 | 15442 0
R o] 160/ 20 | 450/ 000| 520] 1170 10.92| 21830] 30 6549 70 | 15281 0
:'j-.;- ~440} 180] 20-{-450} 0:00} 3.80| ®65| 10.43] 20250{ 30| 6075 70 | 14175 0
11| 200/ 20 | 450] o000| 450| 10.13] 9.34| 186.80| 35 65.38| 65 | 121.42 0
> 12| 220 20 | 450 0.00] 5.00] 11.25] 10.69] 213.80 35 74.83] 65 | 13897 0
13 .240| 20 | 450| 000| 5.30| 11.93] 11.59] 23180/ 35| 81.13| 65. ) 15067| -
_ 1] 260] 20 | 450] 0o00| 520 1170 1182] 23630/ 35| s271| 65 | 15360 0
™ 5] 280 20 | 450 o000| 460| 1035 11.03] 22060/ 35| 77.18] 65 | 14333 0
- 6] 300| 20 | 450| 0.00| 4.80] 10.80] 10.58] 211.50| 30 63.45| 65 | 137.48] & 10.58
- 17| 320] 20 | 450| 000 6.20] 13.95] 12.38] 247.50| 40 99.00| 55 | 136.13] 5 12.38
B 18] 340| 20 | 450| 0.00] 6.00| 13.50] 13.73| 274.50| 40| 109.80| 55 | 150.98] 5 13.73
18] 360| 20 | 450 000| 500( 11.25] 12.38| 247.50| 40 99.00] 55 | 136.13] § 12.38
; 201 370| 10 | 450| 000| 550| 1238/ 11.82] 118.15| 40 47.26| 55 64.98 0
2
s
z,__ el
: Total L 379 TOTAL 4011.15 1607.64 2301.13 96.57
)
)
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)
) 20
b
] STATE SPORTS ACADEMY AT ZOBAWK
Site Development & Improvement
o EARTHWORK TABLE FOR INTERNAL ROAD
o Junction No.1 to Residential Colony
o Chain La;:g- Width | Heightofcul | Area r:f:: Volume Soll Classification ]
D .3-_', i W Hi | H2 | (A) | (MA) | MAxL | (a)Ordinary soil| (B) Hardsal | {cjSof rack
| m m m m m sqm sqm cum % cum % cum o RS
Q 1 2 3 4 5 B 7 8 g 10 11 12 13 14 15
[ 4| of o | 450 ooo| 500 11.25
Q 2 200 20 4501 000] 3.20] 7.20 9.23| 184.50| 40 73.80| 55 101.48| 5 9723
S 3| 0| 20 | 450| 0.00| 520| 11.70] 9.45] 189.00{ 40 75.60| 55 | 103.95! 5 9.45
4| 0| 20 | 450 o0.00| 390/ 878 10.24] 204.80) 40 81.92| 55 | 11284 5 10.24
» 5| 80| 20 | 450 o0o00| 400] 900/ 889 177.80| 40 71.12| 55 97.79| 5 8.89
Q |8l 100] 20 | 450l o000l 360l 810| 855l 17100l 45 76:950..55 ) -gsosb . . gi
£ 120 25'*;"_435,‘ '0.00)4.20| | 945} 878l 17850 a5 7808 56| gesal b . 4l
mﬂ- 14_(} EE_ - :1-_50 i 0.00] 4.50] 1013 878 19580 40 78.32| B0 117.48 0
8| 180] 20 | 450] 000| 520 11.70] 10.92| 218.30| 40 87.32| 60 | 13098 a
Aol e0] 20 | 4sol ‘ool asol 1103] 1187 2o736) 35| 7esel e0| sl 5| 1w
11| 200] 20 | 450| 000| 4.70] 10.58] 10.81] 216.10] 30 64.83| 65 | 14047| 5 10.81
12| 220| 20 | 450| 0.00] 450] 10.13] 10.36) 207.10] 30 62.13| 65 | 13462| 5 10.36
Z #g .240] 20.|.450| 000|500 1125 1069 21380/ 30| 6414 65| 13897] 5| 1089
‘._ i l14_'_2750 20 ‘4_60_360 _526 _'T_‘I?U 1-1.45 229.50| 35 80.33] 65 149.18 0
- J 15| 280] 20 | 450| 000| 560| 1260 12.15| 243.00| 35 85.05| 65 | 157.95 0
™  |8] 300] 20 | 450, o000 350 7.88| 10.24] 204.80] 35 7168| 65 | 133.12 0
“  |17] 320] 20 | 450| 0.00| 4.50| 10.13] 9.01] 180.10 35 63.04| 65 | 117.07 0
m 118 340 20 | 450 000| 520 11.70| 10.92| 218.30| 35 76.41| 65 | 14180 0
- 18] 3s0| 20 | 450] 0.00| 4.80] 10.80] 11.25] 225.00| 35 78.75| 65 | 14825 0
i 1201 380l 20 | 450] 000 530] 11.93] 11.37] 227.30| 40 90.92| 60 | 136.38 0
2 211 ao0| 20 | 450 o0.00| 670 12.83| 12.38| 24760/ 35 86.66| 60 | 14856| 5 12.38
®  122] 40| 20 | as0] 000| 540] 1245 12.40] 240.80| 35| 743l so | 14088l 5| 1248
® 28] 40| 20 | 450] 000| 510| 11.48] 11.82] 236.30] 35| 271 g0 | 14178/ 5| 1182
. |24 480l 20 | 450, 0.00| 530] 1193 11.71) 234.10| 35| 81.04| 60 | 14048} 5 [ 1171
“ 251 470l 10 | 40| o0.00| 480 1080 11.37] 11368/ 40 45.48| 60 68.19 0
; TotalL 470 TOTAL 480045 1825.05 3036.06 R
; U
?




STATE SPORTS ACADEMY AT ZOBAWK
Site Development & Improvement

EARTHWORK TABLE FOR INTERNAL ROAD

Junction No.1 to Junction No.2

203

- -

o |orain Le;g' Width | Height of cut | Area f:fg‘: Volume Sail Classification =l
" nof L T W I H1 TTH2 | & | MA) | MAxL | (@)Ordinary soil | (b) Hardsoll | (i8S rack
m m m sgm sqm cum % curm Yo cum o o=
450{ 0.00] 4.80| 10.80
450/ 000 390 878 979 195.80| 45 88.11] 55 | 10789 0 0
450 000] 520| 11.70] 10.24| 204.80| 45 92.16] 55 11264] 0 0
450f 0.00| 600 13.50] 12.60] 252.00| 30 75.60] 70 176.40| 0 g
450| 0.00{ 7.00] 15.75| 14.63] 292.50| 30 87.75] 70 20475 0 )
4.50] 0.00| 900l 2025 1800l 36000l 30| 10800l 70 | 25000l a
<4 450l ‘0.00b-6:20| 1395 1740 47100l 301 51300 70 | asa70l o | 0
b
5
, t ] L}
- _d;;-.-—.f._ 2 !-‘ B 4
e e - -
-’ [—
o)
a LS
>
, [——
’ e
) Total
2 - ik TOTAL 1476.10 502.92 973.18 0
i i




STATE SPORTS ACADEMY AT ZOBAWK
Site Development & Improvement

EARTHWORK TABLE FOR INTERNAL ROAD

Junction No.2 to Junction No.2 (Circular)

 [crai Hhe | Width | Heightofcut | Area | 22" | Volume | Sl Cldsaiteation. ]
el L 1 W [ R [ H2 [ () | (MA) | MAxL | (@Ordinary sol | (B) Fard 5o (c)Sof rock
m m m m m sgm sqm cum % curm % cum o, —
T [ 3 4 5 6 7 8 9 10 11 12 13 14 15
1/ o 0 | 450| o0.00| 500 11.25
2| 20| 20 | 450| 0.00] 6.00] 1350 12.38] 247.50| 10 2475| 70 | 17325| 20 o
3| 40| 20 | 450| o0.00| 7.00| 15.75| 14.63] 292:50| 10 29.25| 70 | 204.75| 20 58.5
4| 60 20 | 450| 0.00f 6.20] 13.95 14.85] 297.00| 10 29.70] 70 | 207.90| 20 59,4
5| 80| 20 | 450 000 4.90| 11.03| 12.49| 249.80| 10 24.98) 70 | 17486/ 20| 4g9s
.18 1001 20 | 450 000l 530| 1193 1148] 27080] 10 22.96L.70- 1 15079Lag b ac ool
e oh7hi 120 ;5;:;&_.‘55;6})&;&#&wn_:'.%_-'fﬁ 1204 oa0s0l 10| 2408 65 |- 1se52! 05 | g;‘
8| 10| 20 | as0| o000 570 12.83| 1249 249.80| 10 2498) 65 | 16237| 25| 6245
9| 80| 20 | 450 0.00| 6.20| 13.95] 1339 267.80| 10 26.78| 65 | 17407 25| 6895
3—3**?1&9 20 450 000 _:._3!-."2'0 : 15_251-;03 ~ 30%.50] 10 30.15] 65 | 19598 25 75.38|
111 200§ 20 | 450| o0.00| 6.20| 13.95| 1508 301.50| 10 30.15| 65 | 19598| 25| 7538
| 12| 220 20 | 450/ 0.00| 5.80| 13.05 1350 270.00| 10 27.00| 65 | 17550| 25 67.5
gt 20| 20 | 450} 10001-670] 1283| 1208| 25880] 10 2508] 65| t6n22 25| sea]
4] 260| 20 | 450 0.00| 5.40| 12.15| 12.40| 24980 10 24.98| 65 | 16237/ 25| 6245
18] 280] 20 | 450 0.00| 600 13.50] 12.83| 256.50| 10 2565| 65 | 16673/ 25| 6413
' 1381 300] 20 | 450| o0.00| 550 12.35 12.94| 258.80| 10 25.88| 60 | 15528/ 30| 7764
| 171 20] 20 | 450] 0.00| 590 13.28] 12.83| 256.60| 10 25.66| 60 153.96] 30 76.98
) 181 340] 20 | 450 0.00| 570 12.83| 13.06| 261.10| 10 26.11 60 | 156.66] 30 78.33
) '_1—2 60| 20 | 450 000| 530| 11,93 1238 247.60| 10 24.76] 60 | 14856] 30 74.28
) f% 20 | 4501 000| 560 1260| 12.27| 24530 10 24.53) 60 | 14718/ 30| 7359
) ;2-_:;; zz ::ﬂ E-EE 5.00 11.25| 11.93| 23850 10 23.85| 60 | 14310/ 30| 7155
) ;E:n 452 D.DD :.EE 10.50 11.03| 220.50| 10 2205 60 | 13230/ 30| 66.15
l 24._4%._2_0 : 501 10.13| 1047| 209.30] 10 20.93| 60 | 12558/ 30| 6279
S 2 4.50] 000 5301 11.93| 11.03| 220.80| 10 22.06| 60 | 13236/ 30| 66818
) -:—:——-132__2_13_ 250 0001 5001 1125 11.60| 23180| 10| 23.41s| o | 139.08| 30| 6954
5 Tu::“ 10 | 450 000] 500) 1125| 11.25) 112,60 10| 1125 60 | 6750{ 30| 3375
) L 4s0 TOTAL 6216.50 621.55 3980.78 1613.2
)
’ - 57 -
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TITLE

249

STATE SPORTS ACADEMY AT ZOBAWK

Name of work

Construction of State Sports Academy at Zobawk, Mizoram

:- Extranal Electrical Works and Solar Street ILight system

Sl
No

=i

=2

SOR Anl
No

P&E
dept. rate

Description of Item

Sypply and installation of 250 KVA ol coolled,copper
wiring outdoor type. Transformer, supplying filting and
licence fee from local power supplyer.

i

Amount in

—(Rs)

anl

Supplying and installation of XLPE/PVC sheathed
(Heavy Duty) Armoured Electric cables with alluminum
Conductor for Working voltage 11kV, as per
IS:7098({Part-1)/ 1S:1554(Part-1) as applicable,
excluding cost of excavation of soil.

185 sgmm 3.5 core in underground work from 11 KV
line State electricity department to 11 KV sub satation,

m | 200.00 21438

428760.00

anl

120 sgmm 3.5 core in underground work from 11 KV
line to residential unit

m 400.00 14594.0

597600.00

anl

120 sgmm 3.5 core in underground work from 11 KV
line up tp pump station 1

m 300.00 14840

44820000

anl

120 sgmm 3.5 core in underground work from 11 KV
line up tp pump station 2 and junction Box

m 500.00 1484.0

747000.00

207

Earthwork in excavation in foundation trenches or
drains etc. (not exceeding 1.5m in width or 10sqm on
plan) including dressing of sides and ramming of
bottoms, lift upto 1.5m including getting out excavated
soil and disposal of surplus excavated soil as directed
within a lead of 50 metres.

Oridinary Soil

Cum | 1000.00 151.8

151900.00

218

Filling available excavated earth (excluding rock) in
trenches, plinth, sides of foundations etc. in layers not
exceeding 20cm in depth, consolidating each
deposited layer by ramming and watering, lead up to
50 m and lift upto 1.5 m.

Cum | 820.00 46.7

38294.00

Supply and installation of 12V70WP LED base Solar
Street lighting system that will work from dust to dawn.

With - ost and theft guard,

Nao, 30 49616

1488480.00

e T 0
_ (R. LALZIDINGA)
Sub-Divisional Officer, PWD
Lunglei Building Sub-Div - |

1029

Total (A) T.  6000234.00

SAY . 8,
(Rupees sixty lakh) only.

(LALTHAN ZUALA)
Executive Engineer PWD
Building Division, Lunglei

000,000.00




STATE SPORTS ACADEMY AT ZOBAWK

e

Name of work

250

Construction of State Sports Academy at Zobawk, Mizoram

Description of Item

Cost of Sewage Treatment Plan including instaliation
charges

External Water Supply and Water Supply Pumps

Construction of Water stroage tank ewith RCC M25
grade with water Proof treatment for the main and
plaster work reting on the ground.

Eia} i;\»‘Iam storage tank for in take at the level of the play
eld.

litres

450.00

2250.00

(b) Rain Water harvesting tank

litres

650.00

2750.00

(c) Construction of Collecting tank for treated water
from STP.

litres

350.00

1750.00

(d) Construction of overhed tank for main supply.

litres

400.00

10

4000.00

(e) Construction of overhed tank for treated water that
is 10 be used for toilet flushing and lanscaping only.

litres

380.00

10

3800.00

3| 1805

(2) Supply and laying of supply pipe with 50mm dia Gl
pipe from ground sump to overhed tank.

m

23.00

428.20

$848.60

(b} Earthwork in excavation in foundtion trenches or
drain etc. ( not exceeding 1.5m in width or 10 sqm on
plan) including dressing of sides and ramming of
bottoms, lift upto 1.5m including getting out excavated
soil and disposal of surplus excavated soil as directed
within lead of 50 melers.

curm

30.00

12469

3740.70

4| 1805

(2) Supply and laying of supply pipe with 40mm dia Gl
pipe from filter Recycled water collecting tank. To over
head Tank.

20.00

428.20

8564.00

(b) Earthwork in excavation in foundtion trenches or
drain etc. ( not exceeding 1.5m in width or 10 sqm on
plan) including dressing of sides and ramming of]
bottoms, lift upto 1.5m including getting out excavated
soil and disposal of surplus excavated soil as directed
within a lead of 50 meters.

cum

151.90

74.29

1128465

S| 1805

SBUSLSLUUBUUULULLLLLLLE P TEEEeeeee "

(@) Supply and laying of supply pipe with 40mm dia Gl

70.00

428.20

28974.00

pipe from rain water collecting tank to averhed tank.
(b) Earth in excavation in foundtion trenches or

6 | 1805 |(@)

drain etc. ( not exceeding 1.6m In width or 10 sqm on
plan) including dressing of sides and ramming of

bottoms, lift upto 1.5m including getting out excavated
soil and disposal of surplus excavated soll as directed

cum |

35.00

7132

2496.20

within lead of 50 melers. :
y and laying of supply pipe Omm dia Gl
from overhed tank toindividual supply line.

30.00

428.20

Cin excavation in foundtion trenches or
drain eic, ( not exceeding 1.6m in width or 10 sqm on
plan) including dressing of sides and ramming of
bottoms, ift upto 1.6m including getling out excavated
80il and disposal of surplus excavated soil as directad

cum

Within lead of 50 meters.

15.00

159.03

12846.00

2385.45

103
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GEO-REFERENCE MAP OF ZOBAWK SPORTS COMPLEX
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ANNEXURE-R/5 272

NDOH: 02.03.2021
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BRANCH, NEW DELHI
0O.A. NO. 68 OF 2019 (EZ)

IN THE MATTER OF:

CENTER FOR ENVIRONMENT PROTECTION (CEP)

...APPLICANT
VERSUS
UNION OF INDIA & ORS. ...RESPONDENT(S)
INDEX
| S.N Particulars Pages
1 REPORT ON BEHALF OF RESPONDENT - STATE OF -6
' MIZORAM

5 ANNEXURE/A, 744
A true copy of the final Judgment and Order dated 27.01.2021, passed |
by the Hon’ble High Court of Assam, Arunachal Pradesh. Nagaland. !
Mizoram, Aizawl Bench, Aizawl in WP(C) No. 45/2017 and connected i
matters. j

]

3. ANNEXURE/B. 45 .57
A copy of the Mizo District (Forest) Act, 1955 as published in the !
Official Assam Gazzette.

4. PROOF OF SERVICE 58

N

FILED BY: R

/\//{,—'
Siddhesh Kotwal
Advocate for the Respondent State of Mizoram
J1,FF ‘Upasana’ Building.
No.1, Hailey Road, New Delhi - 110001
Email: office@swarajandkotwal.com
Date:26.02.2021 Ph: 011-41045066, Mob: 9871656128

New-Delhi Enroll: No. Mah/4037/2008.




BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BRANCH, NEW DELHI}
0.A. NO. 68 OF 2019 (EZ)

IN THE MATTER OF:

CENTER FOR ENVIRONMENT PROTECTION (CEP)
' - ...APPLICANT

VERSUS

UNION OF INDIA & ORS. ...RESPONDENT(S)

REPORT ON BEHALF OF RESPONDENT — STATE OF
MIZORAM

I, Shri Mr. Alexander V Chongthu, age, 45 years presently working as
Additional Resident Commissioner,Government of Mizoram,
Chanakyapuri, Mizoram House, New Delhi, do solemnly state and

affirm as follows:-

1. That I am the Authorized Represéntative of the Respondent - State
of Mizoram and [ am competent to swear, affirm and file the instant
compliaﬁce affidavit based on my knowledge as derived from the
official records maintained by the State and made avatlable to me

and believed by me to be true and correct.

2. It is most humbly submitted that vide Affidavit dated 02.01.2021,
the present Respondents had brought on record the facts pertaining

to the pendency of 11 analogously linked Writ Petitions, before the

Hon’ble High Court of Assam, Arunachal Pradesh, Nagaland, |

Mizoram, Aizawl Bench, Aizawl. It was submitted that the
position as it stood then was twofold, firstly, there was a stay Order
which is operating on the steps-taken by the Officials of the
answering State vide decision dated 05.08.2016 in regard to the

cancellation of the illegal LSCs and secondly, that one of the main

273



2

issues betore the Hon’ble High Court in the pending analogous
cases by virtue of being tagged was the validity of the Notification
dated 28.01.1965 notified on 19.05.1965, the finding on which
would have a direct bearing on the issue of cancellation of the

Land Permits of the encroachers within the answering State.,

In light of the said, vide Order dated 05.01.2021 this Hon'ble
Court was of the view that it shall be appropriate for the State to
approach the Hon’ble High Court for expeditious disposal of the
cases by apprising the Hon’ble High Court of the pendency of the
present case before this Hon’ble Court. That thereby this Hon ble
Court was pleased to direct the State to take appropriate steps
before the Hon ble High Court and report of status of the cases be

filed before next date of hearing.

That this Affidavit is being filed in the most respectful compliance
to the Order dated 05.01.2021 passed by this Hon’ble Court.

. It is most humbly submitted that vide Notification No.DC. XN-(A)-

3/65 dated 28.01.1965 notified on 19.05.1965 passed by the
erstwhile Mizo District Council, sixteen (16) Riverine Forests
were notified and accordingly the encroachments done in violation

of the said Notification are in consideration in the present matter.

That the legality and validity of the said Notification was under
challenge before the Hon’ble High Court of Guahati at Aizawl in
WP(C) No. 45 and 51 of 2017 preferred by a total of 45
Petitioners claiming payment of compensation on the basis of the

Supplementary Award No. 6 of 2003.

The said, Writ Petitions were clubbed together with Eleven (11}
analogously linked cases which were pending before the Hon’ble

High Court of Judicature at Aizawl, pertaining to claims of the Six

274




10.

i.

%

Forty-Nine (649) persons whose lands were acquired for the
construction of the Turial Hydro Electric Project (“THEP”) within
the Turial Riverine Reserve Forest Area (“TRRF”).

That all the Petitioners had challenged the said Order dated
05.08.2016 issued by the Chief Secretary, Government of
Mizoram vide which the Revenue Department was directed to
cancel all the LSCs granted within the TRRF and further directed
the District Collector to take appropriate steps to cancel the
Supplementary Award No. 6/2003, stating that the same is illegal
per-se. That further, the legality and validity of the Notification
dated 28.01.1965 passed under Section 14 r/w Section 21 of the

Mizo District (Forest) Act, 1955 was also under challenge,

That vide the common final Order and Judgment dated
27.01.2021, the Hon’ble High Court of Judicature at Aizawl, was
pleased to set aside the Notification dated 28.01.1965 passed
under Section 14 r/w Section 21 of the Mizo District (Forest) Act.
1955 and consequently was also pleased to set aside the Order
dated 05.08.2016, issued by the Chief Secretary, Govt. of
Mizoram. A true copy of the final Judgment and Order dated
27.01.2021, passed by the Hon’ble High Court of Assam.
Arunachal Pradesh, Nagaland, Mizoram, Aizawl Bench, Aizawl
in WP(C) No, 45/2017 and connected matters is attached herewith
and marked as ANNEXURE A.

That the background in brief of the aforesaid Writ Petitions are as
follows, for the kind perusal of this Hon’ble Court:
The Supplementary Award No. 6 of 2003, was passed for
payment of compensation for the land acquisition for

construction of the THEP within the TRRF.
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ii.

ii.

4

That in the case of CRP NO. 2 of 2011 titled- ‘NEEPCQO vs.
Shri Nagurthanmawia and 37 Ors.’ the validity of the final
Order dated 10.12.2010, passed in the Execution Petition No.
13 of 2010 relating to Award No. 6 of 2003 was challenged by
the NEEPCO, before the Hon’ble High Court of Gauhati.

Aizawl Bench.

That the Hon’ble High Court vide Order dated 02.07.2012 set
aside the Execution Order by making an observation in para 30,
that CL. 8 of the agreement dated 29.05.1996 which was entered
into between the Government of Mizoram and NEEPCO,
provided that the land required for the Project would be
acquired by the State Government and handed over to
NEEPCO on payment of necessary fee to the State Government
as assessed by the State Government. That accordingly the
NEEPCO has paid the amount for compensatory afforestation
which was the necessary fee to be paid to the State
Government. That further, the Hon’ble Court also considered
the relevant portion of the Award No. 6 of 2003 as approved by
the State Government, which stated that if NEEPCO takes the
stand that they would not pay any compensation after they have
paid the amount for compensatory afforestation to the Forest

Department, Mizoram, the guestion as to whether or not

compensation will be paid to private land/garden owners would

need to be considered by the Council of Ministers, Government

of Mizoram.

That based on the facts and contentions in the said case the
Hon’ble Court concluded that —

“34..that in view _of the CBI investigation as referred to
above and the stand taken by Forest Depariment,
Mizoram, the Chief Secretary to the Government of
Mizoram may_look into the matter and take a
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conscious decision keeping in view the public interest
involved.” (Emphasis added)

That in compliance of the above stated Order the Chief
Secretary, Mizoram, issued an Order vid Memo No. C.
18017/100/ (A)2014-REV dated 05.08.2016 and directed the
Revenue Department to cancel all the LSCs granted within the
TRRF and further directed the District Collector to take
appropriate steps to cancel the Supplementary Award No.
6/2003.

It is most respectfully submitted the Hon’ble High Court passed
the Final Order dated 27.01.2021, upon consideration of the
provisions under Sections 14-21, of the Mizo District (Forest)
Act, 1955, That Section 14 of the Act empowers the Government
to constitute any Government land as a Government Reserve
Forest and Section 15 requires to publish notification of proposal
in Zoram Hriattirna (The then official bulletin of Mizo District
Council) for this purpose specifying the land and thereby to invite
claim of rights and objections if any, in this regard. Thereatter.
Section 16 required survey of the proposed site and demarcation
of the same by the Council Forest Officer(s) and followed by
disposal of claims and objections and then to submit a written
report in this regard to the Executive Committee within 120 days
from the date of publication of the Notification under Section 15
aforementioned. Thereafter, as provided in Section 21 of the Act,
the Executive Committee, after disposal of all appeals as provided
under Section 19, required to publish in the Assam Gazette. the
final Notification specifying the limit of the Council Reserved
Forest and declare the same to be the Council Reserved Forest
from the date of such final Notification. A copy of the Mizo
District (Forest) Act, 1955 as published in the Official Assam
Gazzette, is attached herewith and marked as ANNEXURE B
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12. That upon consideration of the above stated provisions. the Hon’ble
High Cowrt was pleased to set aside and quash the Order dated
G5.08.2016 Jssued by the Chief Secretary to the Government of
Mizoram and the Nouticatuon dated 28011965 made under Seetion
14 read with Section 21 of the Mizo District (Forest) Act, 19355, by

holding that:

“40. A perusal of the Noiification dated 28.01.1963
published in the Hon'ble Court observed that the
Natification was issued under Seciion 14 read with Section
21 of The Mizo District (Forest) Act, 1935, However, it is
noticed that before making the final Notification under
Section 21 of the said Act, no preliminary notification as
requirved wnder Section 13 of the said Act, quoted above,
wos cver pablished inothe opficiad bulterin of ihe Conneil
“Zorenr Heiattivna " Thar in light of the said, the Hon'ble
Court was pleased (o hold that the Notification cannot be
accepied to be a legally valid notification declaring the
Tuiriadl riverine area us the Cowicil Reserved Forest,
where LSCy of the petitioners were issued In finvour of the
petitioners Jor no fault of them or heir misrepresentation

of facts.”

4 41, The grounds of delay and laches 1o challenge the
said Gezetre Notification dared 19.05. 1965 cannor come on
e wav of the peditioners vight jo o seek veliel of
compensation wrder the Awards ay the cause of action for
challenge of the sald Notification by the petitioners arose
onhy on and from the dare of the impugned Ovder duted

03082016 as the date of knowledge.”

13, The answering Respondent herein furthey secks libeny to file
additional atfidavit in coursc of litigation as and when directed by
this Hon’bie Court or required in the facts and circumstances of the

case.

(ALE KV ENSNGTHU)

Add!. Resident Commissione‘r
Govt. of Mizoram, New Delhi
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VERIFICATION:-

I. the Deponent named hereinabove. do hereby solemnly affirm and
vertly that the contents of the above affidavit are true and correct to the
best of my knowledge. No part of it 1s false and nothing material has been

concealed there from.

Verified at New Delhi on this the 25 day of February, 2021

{ALEXANDER V. CHONGTHU}
Addl. Resident Commissioner
Gouvt. of Mizoram, New Delhi

Verified.. 40 4 et
Shri...... ﬂ DA
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IN THE GAUHATI HIGII COURT
(THE HIGH COURT OF ASSAM, NAGALAND, MIZORAM
& ARUNACHAL PRADESH)

AIZAWL BENCH : ATZAWL

WP(() NO. 45 OF 2017,
WP(C) NO. 51 OF 2017,
WP NO. 130 OF 2013,
WP(Q) NO. 131 OF 2013,
WP(C) NO. 132 OF 2013,
WP(C) NO. 135 OF 2013,
WE(() NO. 16 OF 2013,
WP(C) NO. 116 OF 2013,
WP NO. 117 OF 2013
&
WP NO. 118 OF 2013

:BEFORE:::
THE HON'BLE MR. JUSTICE AJIT BORTHAKUR

Date of conclusion of Hearing and Judgment : 27.01.2021.

JUDGMENT & ORDER (ORAL)

Since the issues involved in all the above ten (10) writ petitions are
arising out of land acquisition Awards mentioned below in respect of Tuirial

Hydro Electric Project, Mizoram under the Land Acquisition Act, 1894 they
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are taken up together and disposed of by this common Judgment and

Order,

[2.] Heard Mr. A.R. Mallh_otra, the learned counsel appearing for the
petitioners in WP(C) Nos. 45 of 2017; 51 of 2017 and 16 of 2014; Mr.
Lalfakawma, the learned counsel appearing for the petitioners in WP(C)
Nos. 130 of 2013; 131 of 20'13; 132 of 2013 and 135 of 2013. Also heard
Mr, Lalchhanliana Khiangte;'thé learned counsel for the petitioners in WP(C)
Nos. 116 of 2015; 117 of 2015 and 118 of 2015. Further, heard Mr. C.
Zoramchhana, the learned Addl. Advocate General for the respondent Nos.
1, 2 and 3; Ms. Zairemsangpuii, the learned CGC appearing for the
respondent No. 4 as well as Mr. V.K. Jindal, the learned Senior Advocate
assisted by Mr. Roshan Subedi, the learned counsel appearing for the

respondent No, 5/NEEPCO.

[3.] The aforesaid ten wfjt petitions are preferred being not executed
the following Awards are not’executed relating to acquisition of lands of the

petitioners for construction of the Tuirial Hydro Electric Project, Mizoram.

(A) Award No. 4/2002 dated 18/6/2002
[WP(C) No. 130/2013;
WP(C) No. 16/2014 &

WR(C) No. 118/2015]
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(B) Award No. 5/2003 dated 16/7/2003 & Supplementary Award
No. 6/2003 dated 27.01.2006.
[WP(C) No. 132/2013;
WP(C) No. 135/2013:

WP(C) No. 116/2015]

(C) Award No. 5/2002 dated 26/8/2002

[WP(C) No.131/2013]

(D) Award No. 6/2603 & Supplementary Award No.6/2003
[WP(C) No.45/2017
WP(C) No. 51/2017

WP(C) No. 117/2015]

Now let us see,t_He reliefs prayed by the petitioners Award

. R .
wise and writ petition wise relevant thereto:
j ,

(A) AWARD No. 4/2002:

The Award No. 4 was made and published by the District
Collector on 18/06/2002 for an amount of Rs. 8,04,80,627.00
towards pay?_nent of compensation to 352 awardees for trees.
crops, plants'%:_ etc., in respect of 9310 bighas of land to be
acquired for S-ubmérgence area (Phase-l). It may pertinentiy

be mentioned that the NEEPCO in pursuance to Mol dated

12/08/2003 ‘paid 50% of the awarded amount to the land
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[D
holders, was subsequently objected by the State Government

and Government of [ndia.

The following writ petitions are related to claim for
execution of the aforesaid award and for making a

supplementary award.

() W.P{C) No.130/2013:

The aforesa}d Writ Petition is filed by 229 number of
Awardees witﬁ a comman prayer to direct the Respondents (o
pay the balance compensation amount to the Petitioners
under the above Award No. 4/2002 and also to make a
Supplementary Award to the said Award No. 4 of 2002 and

further to pay interest @ 6% p.a due to delay in payment.

(ii) W.P(C) No.16/2014:
This Writ;Pt‘etiﬁon is filed by 20 number of Awardees of
Award No. 4/2002 with similar prayers as made in W.P(C} No.

130/2013.

(i)  W.P(C) No.118/2015:
This Writ Petition is filed by 32 number of Awardees of
Award No. 4/2002 with similar prayers as that of W.P{C) No.

130/2013.

(B) AWARD NO. 5/2003:
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The Award No. 5/2003 dated 16/7/2003 was passed by the
Collector for Rs. 5,58,60,928.00 for payment to 348 number of
Awardees as compensation for trees, crops, ptants etc., in
respect of 16468.77 bighas of land acquired for submergence

area Phase — |l of the Tuirial Hydro Electric Project.

W.P(C) No. 132/2013:

This Writ Petition is filed by 165 number of Awardees of
Award No. 5/2003 with a prayer to direct the Respondents to
pay the compensation amount to the Petitioners as per Award
No. 6/2003 and also to make a Supplementary Award to the

Award No. 5/2003.

W.P (C) No. 135/2013:
This Writ Petition is filed by 53 number of Awardees of
Award No. 5/2003 with similar prayers as that of W.P(C)

No.132/2013.

W.P (C) No.116/2015:
This Writ Petition is filed by 44 number of Awardees of
Award No.5/2003 with similar prayers as that of W.P (C) No.

132/2013.

(C) AWARD NO. 5/2002:
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Award No. 5/2002 dated 26/8/2002 is for Rs.68,52,716.00
for payment to 74 petitioners as compensation for standing
crops, trees etc., for construction of borrow area and saddle
dam area in réspect of 857.84 bighas of land was passed by

the Collector.

The following Writ Petition is related to the execution of
the aforesaid award and for making Supplementary Award to

Award No.5/2002.

(i) W.P (C) No. 131/2013:
The instant Writ Petition is filed by 70 number of
Petitioners/ awardeés for execution of the said award and for

making a Supplementary Award to the Award No. 5.

(D) AWARD NO. 6/2003:

Award No. 8/2003 is for Rs.8,85,50,461.00 for payment 1o
196 petitioners W?O are Land Settiement Cenificate holders as
compensatio'}r' for standing crops efc., in respect of 91838.94

bighas of land (Phase —[Ii} was passed by the Collector.

The following Writ Petitions are related to the Execution of
the aforesaid award and for making Supplementary Award to

Award No.6/2003:-

()  W.P(C)No. 117/2015:
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This Writ Petition is filed by 15 number of Awardees of
Award No. 6/2003 for execution of the Award No. 6/2003 and

to make a Supplementary Award to Award No. 6/2003.

(i)  W.P(C) No. 51/2017 & W.P(C) No.45/2017:

Consequent upon the order dated 02.07.2012 passed in
CRP No0.02/2011, the Government of Mizoram issued the
impugned order dated 05.08.2018 to cancel all the LSCs of
the land ownwérs and to cancel the Award No0.6/2003 and
supplementary award No. 6/2003. The Writ Petitioners in both
the writ petitioﬁs have assailed the said impugned order of the

Government of Mizoram dated 05.08.2016.

[4.] Petitioners of WP(C) Nos. 130/2013; 16/2014 and 118/2015 are
the awardees of the Awafd No. 4/2002 dated 18.06.2002, petitioners of
WP(C) No. 131/2013 are ‘the awardees of the Award No. 5/2002 dated
22.08.2002, petitioners df WP(C) No. 132/2013, 135/2013 and 116/2015
are the awardees of the‘ Award No. 5/2003 dated 14.07.2003 and the
petitioners of WP(C) No. 117/2015 are the awardees of the Award No.

6/2003 dated 14.07.2003.

[5.] Al those awards were made by the Deputy Commissioner-cum-
Collector, Aizawl. Land of those 4 (four) Awards are on either side or both

of the banks of the river Tuirial and those lands were acquired under the
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provisions of the Land Acquisition Act, 1894 as amended for the public
purpose, i.e., for construction of 60 Mega Watt - Tuirial Hydro Electric
Project in Aizawl District. Description of those 4 (four) Awards are as

follows:-

.

Award No. 4/2002

Land at Village Council area of Mauchar, Saipum and North Hlimen.
Notification dated 20.08.2001 ,

Declaration dated 11.04.2002

Total fand acquired - 9310.39 B’f‘ghas

Temporary private land h_oldi.ngs — 352 in nos. over 5508.00 Bighas

Government free land - 3802.39 Bighas

Award No. 5/2002

Land at Village Council area of éaipum and Mauchar
Notification dated 18.01.2002

Declaration dated 10.07.2002

Total Land measuring - 857.84 Bighas

Temporary private land holdings - 74 in nos. over 635 Bighas Government

free land - 222.84 Bighas

j‘

Award No. 5/2003
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Land at Village Council area of Mauchar, Zohmun, Palsang, North Hlimen,
North Khawdungsei.

Notification dated 20.08.2001

Declaration dated 18.11.2002

Total Land measuring - 16468.77 Bighas

Temporary private land holdings - 366 in nos. over 5535.5 Bighas

Government free land - 10933.27 Bighas

Award No. 6/2003

Land at Village Council area of North Serzawl, Ratu, Sunhluchhip, North
Hlimen and Bukpui.

Notification dated 20.08.2001

Declaration dated 09.05.2003,

Total Land measuring - 9f$9 éighas

Temporary private land ho!dinc_:is - 196 in nos. over 3636.43 Bighas

Government free land - 5553.51 Bighas

[6.] WP(C) Nos. 130/2013; 131/2013; 132/2013; 135/2013; 16/2014;
116/2015; 117/2015 ar;'d, 118/2015 relate to prayers for (i) payment of
balance amount / non- péyment of compensation for crops and other jirats
standing over the land of the petitioners acquired for construction of Tuirial

Hydro Electric Project, (ii) for payment of solatium and interest to them by

making Supplementary Awards and also (i) to pay them interest for

Page 9 of 38



2389
16

delayed payment. Aforementioned Awards of the District Collector, Aizawl

were approved vide letter dated 05.01.2006.

[7.] Be it mentioned that the land holdings of the petitioners and other
persons covered by those Awards are under temporary permits like Village
Council Pass, Periodic Patta etc, and the Awards were made only for
standing crops, trees, WRCs, fishery etc., and as there was no claim for

land value, no Awards in that regard was made.

[8.] As the awardees/LSC holders of the land involved in the Award No.
4/2002 did not receive anyl, awarded amount of compensation, they by way
of agitation did not allow the NEEPCO to start the construction work of said
Tuirial Hydro Electrical Project. As such, after a joint decision of the
agitators/awardees, the Pass holders, LSC holders and the Government
officials, the NEEPCQO, which |s the requiring authority paid 50% of the
awarded amount to the awardees of the said Award No. 4/2002, enabling
them to construct the said I-‘I'ydro Electric Project. Excepting the same, no
payments towards compensétibn in the aforementioned Awards have been
made till date. However, NEEPCO has paid the requisite amount of Rs.
24.46 Crores to the Forest Department of the State as compensatory
afforestation cost since deforestation of forest land was carried out for

construction of the said project.
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[9.] While the State of Mizoram as Lushai Hills District Council was a
part of the State of Assam, the Government of Assam on 28.01.1965 issued
an Order under Section 14 r/w Section 21 of the Mizo District {Forest) Act,
1955 notifying that the Forest within half a mile on either side of 16
(sixteen) rivers, including the river ‘Tuirial’ as Reserved Forest under the
Mizo District Council w.e.f. the date of notifications issued on 16.04.1956
and 16.09.1957 respectively. The said Order dated 28.01.1965 of the
Government of Assam was published in the Assam Gazette in its issue
dated 19.05.1965. The erstwhile Lushai Hills District Council on being
formed as Union Territory ¢f India and then State of Mizoram, it adapted
the said decision of the Gévernment of Assam and accordingly, half a mile
on either side of the river ‘Tuirial’ continued to be a Reserved Forest land. It
is already noted above that the lands involved in these cases under the
Award Nos. 4/2002, 5/2002, 5/2003 and 672003 of the Deputy
Commissioner, Aizawl are located on either or both the banks of the said
river Tuirial and were required for public purpose of construction of Tuirial

Hydro Electric Project.

[10.] It is noticed from several communications dated 16.07.1993,
15.10,1993, 26.(‘)*3.1999, 05.11.1999, 16.03.2000 between the Ministry of
Environment & Forest, Government of India and the Forest Department,
Government of Mizoram, that the lands of the said Tuirial Hydro Electric

Project and the submerged areas fell under the Riverine Forest Land of the
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river Tuirial, Inspite of such knowledge, the Revenue Department of the
State approved the aforesaid Awards of the Deputy Commissioner-cum-
Coliector, Aizawl regarding compensation for crop damages and jirats
payable to its awardees/ petitioners/private individuals without ascertaining
as to whether the lands occupied by them fell under the Reserve Forest

Land or not,

[11.] 1t needs to be meritioned that awardees of Award No. 6/2003 filed
Execution Case No. 13/2010 in the Court of the learned Add!. District Judge,
Aizawl for execution of the said Award, including the Supplementary Award.
The learned Addl. District J'ud{_ge-i, Aizawl by her Order dated 10.12.2010
held /inter-alia that the Staée :has the legal obligation to make payment of
the Awarded amount with interest by procuring the same from NEEPCO and
directed to deposit the awarded amount in the Executing Court within three

(3) months.

i

[12.] Aggrieved by the aforeséid direction of the Executing Court, the
respondent NEEPCO preferred a revision petition being CRP No. 2/2011
before this Court challenging fhe propriety and correctness of the said
Order of the learned Executing C{ourt dated 10.12.2010. While disposing the
Revision Petition vide Judgment & Order dated 02.07.2012 this Court
observed in no uncertain terms that as the State Government acquired the

lands for the said project, as such, it is liable to pay compensation to the

respective land owners, The Court further observed that whether the State
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Government should recover the amount due to the awardee petitioners
from NEEPCO or whether the NEEPCO should pay the amount to the State
Government is a matter which no way concerns the land owners and
accordingly, the State Government is under an obligation to satisfy the
Awards by depositing the same with the Executing Court. However, in view
of the CBI investigation regarding the alleged illegat issuance of the Passes,
LSCs, Periodic Pattas etc. over such Government forest lands and the stand
taken by the Forest Department, Government of Mizoram that the lands
involved in the case fall under the Reserved Forest Land, by the said Order
dated 02.07.2012, passed in CRP No. 2/2011, the Court opined that the
Chief Secretary of the State may look into the matter and take a conscious
decision keeping in mind the involvement of public interest, observing that
it is not for the Court to suggest as to what course of action should be

adopted and accordingly, refrained from saying any further.

[13.] In PIL No. 15/2008, considering the fact that the land area
involved in the Tuirial Hydra Electric Project being Forest Land and persons

who without any right, title and interest, lodged their claims for

+ .
t

compensation had been cdhsic;lered for payment of such compensation by
the State Government on the '-basis of the Awards passed by the Collector,
Aizawl and subsequently, the‘awarded amounts were being enhanced by
the Reference Court, a Divisi;;'c)n Bench of this Court by an Order dated

21.04.2010 directed the CBI for investigation into the matter. Accordingly,
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the CBI registered a case being CBI (ACB) Case No. RC6{A) 2010-IMPH and
after completion of investigation, laid a charge-sheet in May, 2012 against

nine (9) persons, who are not petitioners in the Writ Petitions.

[14.] Considering the Order dated 02.07.2012 passed in CRP No. 2/2011
and the report of the CBI filed in May 2012, the Chief Secretary to the
Government of Mizoram by his Order dated 05.08.2016 cancelled the LSCs
falling within the Riverine Forest Land of Tuirial river with regard to the
petitioners/awardees of the Awards aforementioned. Therefore, the
petitioners have challenged the said order of the Government by filing the
Writ Petitions under consideration stating that the same is illegal par-se.
The petitioners have also challenged the legality and validity of the order
dated 28.01.1965 passed:'under Section 14 r/w Section 21 of the Mizo
District (Forest) Act, 1955 that was earlier passed by the then Chief
Executive Member, Mizo District Council notifying that the Forest area
:

falling within half a mile on either';'s.ide of the river ‘Tuirial’ as Reserve Forest

Land.

[15.] The petitioners have contended that the Awards No. 4/2002 dated
18.06.2002, Awards No. 5/2002 dated 22.08.2002, Awards No. 5/2003
dated 14.07.2003 and Award No. 6/2003 dated 14.07.2003, passed by the
Deputy Commissioner-cum-CoILfector, Aizawl that are approved by the
Revenue Department of the ‘State  with regard to compensation for

acquisition of land for the said Tuirial Hydro Electric Project and its

L
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submerged areas are still in force and those Awards are not under

challenge in any of the proceedings.

[16.] While making assessment for compensation, the Deputy
Commissioner-cum- Collector, Aizaw! assessed the market value of lands
under possession of the petitioner LSC holders based on the following

considerations.

(i} The Council of Ministers, Government of Mizoram in their meeting on
25.05.1999 decided that compensation may be paid for standing crops
where the land is to be acquiré’_d not as a matter of recognizing the validity
of the Passes issued by the Village Councils. Such being the case, there is
no valid ground for ignoring the rightful claims of the private land owners
whose lands are covered by the District Council Passes and which were
found to have been allo}:téd'way back in 1950s., Moreover, most of the
Passes in guestion were issued_ even before the promulgation of the Forest
Conservation Act, 1980 and a number of land holdings in question are
situated outside the so—call;éd Riverine Forest Reserved, which covers only
the river bank at the ragiiug 305 meters from Tuirial river.

(i) The Verification Report_é? indicate that the Environment & Forest
Department has 'not physicaliy looked after the said Riverine Forest and
there had been every oppo;’tdnity for private land owners to develop the
land in question in such a sitéétion. Moreover, no natural vegetations like

wild bamboos, trees etc., which are claimed to be of the Forest Reserve are
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not counted for awarding compensation. As such, the compensation
assessment under the present acquisition should not be treated to have

similarities with those of the Compensatory Afforestation.

(iii) With regard to payment for compensation for damages, if NEEPCO Ltd.
takes the stand that they are not in a position to consider payment of
compensation after they have paid substantial amount for Compensatory
Afforestation to the Forest Department, the Government of Mizoram needs
to decide the question as to whether or not compensation will be paid to

the private land/garden owners.

[17.] The Deputy Commiss_ioner-cum- Collector, Aizawl clearly stated
that the land involved in the area is situated on both the banks/sides of the
river Tuirial. But, in none of those Awards, the Deputy Commissioner-cum-
District Collector, lAizaw! mentioﬁed or specified regarding the parcei of land
which fall within the Riverine Forest Land of river Tuirial and which are

outside of such area.

;
[18.] The NEEPCO tock the stand that as they have already paid

Compensatory Afforestation cost of Rs. 24.46 Crores to the Forest
Department of the State, they would not pay any further amount towards
payment of compensation' against the Awards. Likewise, the Forest
Department of the State a.l_aj;o took the stand that as the land holdings

involved in the awards fall under Tuirial Riverine Reserve Forest area, any
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Pass, LSCs etc., issued to any person(s)/private individual(s) for any such
forest land is illegal and admitted that it has already received Compensatory
Afforestation cost of Rs. 24.46 Crores from the NEEPCO to do the needful in

this regard.

[19.] Mr. AR. Malhotra, learned counsel appearing for the petitioners,
submits that all the above referred Awards had attained finality after the
same received due approval of the State Government vide the letter dated
05.01.2006. Mr. A.R. Malhotra emphatically submits that those Awards were
duly passed by the Collector, Aizawl strictly following the prescribed
procedure in the Land Acquisition Act, 1894 and hearing the objections,
counter objections and on thé spot verification of the ownership claims of
the petitioners over their respective land holdings so acquired as well.
However, the respondent No. 2 having misread the observation made in the
judgment and order dated 02.07.2012 passed in CRP No. 02/2011 by order
dated 05.08.2016, the Chief Secretary to the Government of Mizoram has
illegally come to the conclusion that the LSCs issued to the petitioners for
their land holdings were ali illegal as the same are within the Riverine
Forest area as declared and constituted by the erstwhile Mizo District
?

Council way back in the year 1965 without affording the petitioners any

opportunity of being heard.

[20.] Mr. AR. Malhotra, learned counsel for the petitioners contends that

the Government of Mizoram including the Forest Department had supported
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the claims of the petitioners in all the earlier Writ Petitions, but now the
aforesaid contradictory/inconsistent new illegal stand has been taken in the
instant Writ Petitions. According to Mr. A.R. Malhotra, as the land was
acquired by the State Government, it is liable to pay compensation as per
the Awards to the petitioners, who were duly accepted to be the rightful
owners of the same. Mr, AR Malhotra, relevantly referred to para No. 35
of the Judgment and Oraer, dated 08.05.2015 passed in Contempt Case
No. 09/2014, wherein itr'was observed that by Order dated 02.07.2012,
passed in the said CRP No.' 2/2011, this Court neither made any specific
#
direction to the Chief Secfetary nor specified any time limit for compliance
of any such direction and only made an observation which is evident from
the word “may” that appears in ‘para 34’ of the aforesaid Order dated
02.07.2012. Therefore, Mr. A.R. Malhotra contends that the impugned
Order dated 05.08.2016 declaring the LSCs, Passes etc. of the petitioners is
invalid or non-est in law as before making the final notification as
contemplated under Section 21 of the Mizo District (Forest) Act, 1955 no
preliminary notification under Section 15 of the said Act was published in

the ZORAM HRIATTIRNA, which was the official bulletin of the Mizo District

Council.

[21.] Mr. C. Zoramchhana, the learned Addl. Advocate General appearing
for the State respondents, submits that the relevant records pertaining to

declaration of the riverine area of Tuirial river as forest area under the Mizo
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District (Forest) Act, 1955, which is now renamed as the Mizoram (Forest)
Act, 1995 are not traceable to ascertain whether the requirements of
Sections 15, 16, 17 & 18 of the said Act were fulfilled or not. However, Mr.
C. Zoramchhana submits that the Notification dated 16.04.1956 declaring

certain river areas as Council Reserved Forest is presumed to have been

issued only after fulfilling the requirements of the said Act of 1955.

[22.] Mr. C. Zoramchhana further submits that the final Notification
issued in the Assam Gazet‘;e dated 28.01.1965 would have not been issued
had all the reguirements of the said Act not been fulfilled, that is, a
presumption may be taken that all claims of land holders which might have
arisen with respect to the areas within Tuirial Riverine Forest were settled

way back in 1950s.

[23.] Mr. C. Zoramchhana submits that since the petitioners were
allotted LSCs in 1993 and 1994, after 38 years of the impugned Notification,
dated 28.01.1965, they are not supposed to know whether the
requirements of the said Act were fulfilled or not. Mr, C. Zoramchhana
vehemently submits that the case of the petitioners in regard to issuance of
LSCs in their favor were not endorsed to the Directorate of Land Revenue &
Settlement Department for decision and approval in view of the Order

dated 13.05.1983 which stated that those proposed LSCs which are

complicated in nature should be referred to the said Department for
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consideration and approval and as such, the LSCs issued by the Assistant

Settlement Officer to the petitioners were void ab-initio.

[24.] Mr. C. Zoramchhana, learned Addi. Advocate General contends that
the Government has the prerogative to cancel all LSCs of the petitioners as
per the provisions of the relé'vaht Revenue Rules and added further that as
per Section 3 (a) of the Mizé' District (Agricultural Land) Act, 1963, no land
can be allotted under th% saj‘d Act and that Section 2 of the Forest
(Conservation) Act, 1980 pr:ohibi"_ts using of the reserved forest area for any

non-forest purpose without approval of the Central Government.
o

[25.] Mr. C. Zoramchhana furfher contends that when a process for
acquisition of land was initiated, the Conservator of Forests, Mizoram
reported vide his Letter dated 10.08.1990 that the entire proposed land
area for acquisition for construction of the Tuirial Hydro Electric Project falls
under the Riverine Reserved Forest. However, it is submitted that as per
Section 2 of the Forest (Conservation) Act, 1980 and Secticn 3 (a) of the
Mizo District (Agricultural Land) Act, 1963 the issue of LSCs to the
petitioners during.j the period 1993-1994 within the Riverine Reserved Forest
Area after 28 years from the ';déte of the said Notification published in the
Assam Gazette in its issue dated 19.05.1965 was illegal and as such, the

LSCs issued to the petitioners, Were void ab initio.
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[26]. M™Mr. V.K. Jindal, the learned Senior counse! appearing for the
NEEPCO, submits that the writ petitions having contained the common
prayer to execute the related Awards and to make Supplementary Award by
awarding solatium and interest is not sustainable as there exists alternate
tegal remedy for execution thereof and provision for reference to the Court
under Section 18 of the Land Acquisition Act, 1894 for the purpose and in
case of being aggrieved by aﬁy order passed by the executing Court, there
is remedy for filing Civil Revision. Mr. V.K. Jinda! further submits that some
of the petitioners have approached to the Reference Court and the
Executing Court for award of the additional benefits and for executing the

refated Awards and according-ly got appropriate reliefs.

[27.] Mr. V.K. Jindal submits with reference to the Order dated
04.12.2007 passed in WP(C) No. 77/2006 filed by 34 number of awardees
of Award No. 6/2003 that ti'iis Court had declined to pass any order for
execution of the award and directed the land owners to approach the
appropriate forum. Mr, V.K. Ji_ndal,‘.'the learned Senior Counsel, submits that
similarly by Order dated 10.12.2010 passed by the Executing Court in
Execution Case No. 13/2010 filed by some of the awardees of Award No.
6/2003 and the Supplementary Award directed the State Government to
make the payment after procuring the same from the NEEPCO. Thus, the
aforesaid Order clearly demonstrates that some of the petitioners have

already availed the alternate remedy through the Reference Court for grant
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of solatium etc. and as such, the prayer to execute the Award by way of

filing Writ Petitions was declined.

[28.] According to Mr. V.K. Jindal, the land in question is a reserved
forest land and was converted to non-forest purpose on payment of
deforestation compensation of Rs. 24.46 crores as assessed by the State
Forest Department with due permission of the Central Government and as
such, the land in question béing a forest land no individual can acquire any
right whatsoever over the's'ame. Mr. V.K. Jindal relevantly expressed
ignorance about the utilization of the said amount of Rs. 24.46 crores paid
by the NEEPCO to the Government on account of deforestation

compensation due to acquisition of the land for the Hydro Electric Project.

[29.] Mr. V.K Jindal vehémently submits that the petitioners had
managed to procure LSCs thrldu,gh the Village Panchayats and the District
Administration without the knowledge and consent of the State Government
and as such, the fraudulehtiy obtained Awards being void ab /nitio cannot
be put into execution, and so the said Awards are not required o be
challenged by any party. Mr. V.K. Jindal, however, submits that none of the
above Awards was passéd against NEEPCO and therefore, it is not a
necessary party, to the detision in the said Writ Petitions. The question of

payment of the awarded amount is an issue between the petitioners and

the State Government which acquired the fand.
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[30.] A perusal of the impugned Order dated 05.08.2016 reveals that the
Chief Secretary to the Government of Mizoram had relied on the purported
direction contained in the Jlu'dgment and Order dated 02.07.2012 in CRP
No. 2/2011 and the Joint Verification Reports as well while issuing the

directions as under (relevant portion)-

ST From all the facts and documents available specifically
the Joint Verification Repofts and as the Hon'ble Gauhati Court also
recognized the fact that the concerned fand hereof lies under the
Riverine Reserved Forest of Tuirial River and accepts the payment
made by NEEPCO to Environment & Forest Department for
compensatory aﬁ‘orestahbn as correct in Judgment & Order dated
02.07.2012 in CRP No.l /2011 thereby rendering illegal the issuance
of LS5Cs within such Riverine Reserved Forest Area and as all the
LSCs of the landowners covered by Award No. 6 of 2003/
Supplementary Award No. 6/2003 were also found to be illegally
directly issued by ;’he ‘_ then Assistant Settlement Officer without
approval of the Govérif;ment, the Chief Secretary, Govt. of Mizoram
has thereby arrived ata ded’srbn, as obligated by the said Judgment
& Order of the Hon fa/e Gauhati Court, that necessary action be

!

immediately taken as faflows.
B J

1 Revenue Department shall formally cancel all the L5Cs of the

fandowners concerned hereof
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2. The District Collector concerned shall take appropriate steps
for cancellation of the Award No. 6 of 2003 and Supplementary
Award No. 6 of 2003.

3. The Government Advocate concerned in Execution Case No.
13/2010 and Re wéw Case No, 12 of 2015 shall also immediately take
necessary action to seek the Honble Courts judicious decision to
vacate all the orders passed in the said Execution/ Review Case on
account of this new development as each and every proceeding
arising in the COLI?R" of law based on Award No. 6/2003 or
Supplementary Awatd No. 6/2003 i.e. LA Case No. 1 of 2004 ond
even the said Execu‘tfbn‘ Case No. 13/2010 and Review Case No.
12/2015 is thereby rendered nugatory due to the fact that all the
LSCs concerned in the said Award No. 6/2003 and Supplementary
Award No. 6/2003 is found to be iflegal and cancelled by the
Government. |

4, The above decision and the subsequent actions to be taken
thereof shall not in any *way be deemed to have any derogatory

affect on the ongoing project.”

[31.] A perusal of the above Order, dated 05.08.2016, reveals that the
same was issued based on the purported direction of this Court, dated
02.07.2012, passed in CRP No. 02/2011 which was, of course, as referred

therein preceded by an agreement between the land holders and the
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Government held on 18.04.2013 and a number of decisions of the Council
of Ministers, and further, in view of dismissal of Contempt Case No. 9/2014
as well as findings after verifications to the effect that the LSCs issued to
the petitioners over the Tuirial riverine reserved forest area were not issued

following the relevant provisions of law in force.

[32.] It is noticed tha't in the Judgment and Order dated 02.07.2012,
passed in CRP No. 02/2011, this Court, besides setting aside and modifying
the Order dated 10.12.2010 of the Executing Court in Execution Case No.
13/2010, to the effect "by pr—_@curing the same from the NEEPCO, observed
as herein below extracted —

34, Before parting with the record, this Court would fike to
observe that in wéwl of the CBI investigation as referred to above
and the stand takén by Forest Department, Mizoram, the Chief
Secretary to the Goiféa;'hment of Mizoram may look into the matter
and take a conscious decision keeping in view the public interest
involved. However, it is not for the Court to suggest as to what
course of action should be adopted. Beyond this, the Court refrains

from saying any further”,

[33.] With regard to the above para No. 34, this Court in Contempt Case
No.09/2014 interpreted the said para in para 35 of the Judgment and Order

dated 08.05.2015 as follows:-
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'35 The Court while deciding the said revision petition, by its
order dated 02.07.2012 passed in said CRP No. 2/2011 neither
made any specific direction to the Chief Secretary of the State nor
specified any time limit for compliance of any such direction and
only made an observation which is evident from the word “may”
that appears in para 347 of the said order dated 02.07,2012. Said
observation of the Céwf agated 02.07.2012 with “may” itself is
susceptible to an mférpretatfbn that as per the said order dated
02.07.2012, keeping in view the public interest involved in the case,
the Chief Secretary 0__f the Government of Mizoram was free either

*

to look into the matter and take a conscious decision or not”.

[34.] Thus, the observation made in para 34 of the Judgment and Order,
dated 02.07.2012 passed in-CRP No. 02/2011 was interpreted and clarified
in the aforesaid subsequent Jﬁdgment and Order dated 08.05.2015 passed
in Contempt Case No. 09/2014 to the effect that the same had no legally
binding effect on, that is, not a mandatory direction specific to the State
Government to do certain’ éct én a certain way as misinterpreted in the
Order dated 05.08.2016. § _‘

On the other hand;;l: ;:lje Cerrnment of Mizoram also referred to the
Order dated 21.04.2010 pa‘_:ssed in PIL No. 15/2008 based on which the CBI
investigation was going on inté the allegedly bogus claims made by some of

the awardees. Pursuant to the said order, the CBI registered a case being
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CBI {ACB) Case No. RC6{A)2010-IMPH and after compietion of investigation

laid a charge-sheet against 9 (nine) persons, none of whom is petitioner in

the above Writ Petitions.

[35.] Further, it is noticed that on 18.04.2013, the Gavernment of Mizoram
acknowledged their liability to the awardees by convening a meeting with
them to bargain on the amount of awarded compensation for acquisitioning
their lands to which they agreed “to accept payment of certain amount of
compensation plus interest etc.,”. However, instead of following the
provisions of the Land Acquisition Act in making payment of compensation
to the awardee/petitioners és per the terms of the Awards, which received
the final approval of the St_ate Government, resorted to two physical
verifications in absence of all‘the petitioners/LSC holders and without
affording them sufficient oppori(inity of being heard unilaterally came 1o the
findings that “all the LSCs of the-betitioners falls within the riverine reserved
forest areas” and their “"L"SCs were directly issued by the Assistant
Settlement Officer withoufapproval of the Government and these LSCs are

thereby invalid in the eye of the Government”.

[36.] The Hon'ble Supreme"Cci'urt in para 12 of the judgment rendered in
Suzuki Parasrampuria Suitings Private Limited -vs- Official
Liquidator Of Mahendra Petrochemicals Limited reported in

(2018) 10 SCC 707 held as under-
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*12, A litigant can take different stands at different times but
cannot take contradictory stands in the same case. A party cannot be
permitted to approbate and reprobate on the same facts and take
inconsistent shifting s_tands. The untenability of an inconsistent stand
in the same case was considered in Amar Singhv. Union of India

*50. This Court wgnts to make it clear that an action at law is not
a game of chess. A litigant who comes to court and invokes its writ
jurisdiction must come with clean hands. He cannot prevaricate and

take inconsistent positions.”

[37.] Thus, in the backdrop E}f facts, it is noticed that the Government of
Mizoram most arbitrarily without-due process of the provisions of the
Mizoram Land Revenue Laws and the Rules made thereunder, pre-decided
and directed the District Collector to cancel all the LSCs of the Landowners
concerned formally and to this end to initiate appropriate steps for
cancellation of the Award No. 6 of 2003 and the Supplementary Award No.

6 of 2003 as stated above,

[38.] With regard to the plea of the respondents/State Government that
the acquired land falls within the riverine forest area of Tuirial river, this
Court feels it apposite to extract herein below the relevant provisions of The

Mizo District (Forest) Act, 1955-
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“14. Power to constitute Council Reserve Forest- The District
Councif may constitute any land at the disposal of the Council as a

Council Reserve Forest in the manner hereinafter provided,

15,  Notification of proposal to constitute a Counci! Reserve Forest-
Whenever it is proposed to constitute any land as a Council Reserve
Forest, the Executive hCommf‘tz‘ee shall publish a notification in the
Zoram Hriattirna, (Ij declaring that it is proposed fto constitute such
a land a reserved forest, and (2) specifying as nearly as possible the
situation and limits of such land and (3) inviting claim of rights and
objections.

16.  Survey of the proposed Council Reserved Forest- The
Executive Commiltee, as soon as a notification is issued under
Section 15 shall cause the area to be surveyed and demarcated by
one or more of the C&una? Forest Officers not below the rank of
Forester, shall also ex;qiﬂ're into any right of any person in the area
and shall also submit reports the Executive Committee which report
shall deal with a//;’ points including compensation invoived or

alteration of the area recommended.

17, Disposal of claims and objections- Alf dlaims of right on the
land and alf objections against the proposed Council Reserved Forest

shall be submitted in writing to the Executive Committee within 120
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days from the date of publication of the notification under section

15.

18.  Council Forest Tribunal- The Executive Committee shall
appoint a Council Forest Tribunal who shall decide all claims of right
on land alf objecffqns against the proposed Reserved Forest. The
orders of the Council Forest Tribunal shall be published forthwith in

the Assam Gazette.

19.  Appeal- Al appea/s against the decision of the Council Forest
Tribunal shall be saf;bmftz‘ed to the Executive Committee witfun 30
days of the ordeqi"' Issued by the Councll Forest Tribunal. The
Executive Commftz:.i.'e ‘shall review the case as it deems necessary

and pass order w/;f%h shall be final,

1.
20.  Nothing contained in sections 18 and 19 of this Act shall bar

the jurisdiction of a competent Civil Court.

21.  Final Notification constituting Council Reserved Forest- The
Executive C‘ommitfee shall after disposal of all appeals, publish in the
Assam Gazette the final notification specifying the iimit of the Council
Reserved Forest fncorboratfhg therein any changes and modifications

made from the preliminary notification under section 15 of this Act
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and deciaring the same to be a Council Reserved Forest from the

date fixed by such notification”,

[39.] The above provisions in The Mizo District (Forest) Act, 1955
prescribed the procedure for constituting the Government reserved forest in
the State of Mizoram except the areas under the jurisdiction of the Chakma,
Lai and Mara District Councils.

It is seen that the above Section 14 of the said Act empowers the
Government to constitute any Government land as a Government Reserve
Forest and Section 15 require._slto publish notification of proposal in Zoram
Hriattirna (The then official bulletin of Mizo District Council) for this purpose
specifying the land and thereby to invite claim of rights and objections if
any, in this regard. Thereaf:te;, Section 16 required survey of the proposed
site and demarcation of thi:-_ same by the Council Forest Officer(s) and
followed by disposal of clain‘;s- and objections and then to submit a written
report in this regard to the I,éxecutive Committee within 120 days from the
date of publication of i{he Notification under Section 15 afcrementioned.
Thereafter, as |:>ru:n;ficl<=.-clr in .Section 21 of the Act, the Executive Committee,
after disposal of all appeals as’ provided under Section 19, reguired to
publish in the Assam Gazette, the final Notification specifying the limit of
the Council Reserved Forest and declare the same to be the Council

Reserved Forest from the date of such final Notification.
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[40.] A perusal of the Notification dated 28.01.1965 published in the
Assam Gazette dated 19.05.1965 reveals that the Chief Executive Officer,
Mizo District Council declared forests tocated within half a mile on either
side of the river Tuirial and 15 other rivers to be the Council Reserved
Forest. This Notification was issued under Section 14 read with Section 21
of The Mizo District (Forest) Act, 1955. However, it is noticed that before
making the final Notification under Section 21 of the said Act, no
preliminary notification as required under Section 15 of the said Act, quoted
above, was ever published in the official bulletin of the Council "Zoram
Hriattirna”. As such, the impugned Notification cannot be accepted to be a
legally valid notification declaring the Tuirial riverine area as the Council
Reserved Forest, where LSCS: of the petitioners were issued in favour of the
petitioners for no fault of th!em or their misrepresentation of facts. Hence,

!
the aforesaid impugned Order dated 05.08.2016 stating that the lands of
/
the petitioners are covered by the Riverine Reserved Forest area is not

sustainable,

[41.] The grounds of deléy and laches to challenge the said Gazette
Notification dated 19.05.1965%-"cann0t come on the way of the petitioners’
right to seek relief of compénsation under the Awards as the cause of
action for challenge of the saia Notification by the petitioners arose only on
and from the date of the imi‘;:ugned Order dated 05.08.2016 as the date of

knowledge. Therefore, the petitioners have good and sufficient reasons for
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the delayed challenge to the said Notification. Further, it follows an obvious
inference that as Section 22 of The Mizo District (Forest) Act, 1955 has
been adapted and continued to be in force till date, it is undoubtedly within
the competence and authority of the Executive Committee of the then Mizo
District Council or the Goverrirﬁent of Mizoram, after amendment, allotment
of lands may be made to any individual or a community granting rights of
any nature to such individuals of a community as the case may be and
therefore, the land allotments made by issuing LSCs in favour of the
petitioners cannot now be ézancelled without following the procedure
prescribed in the Mizoram (Land Revenue) Act, 2013 and the Rules made
thereunder, Moreover, as their lands have been included in the Final

Awards made under the L_arid Acquisition Act, 1894 the question whether

those are valid or not cannot be gone into at a subsequent stage.

»

[42.] It is surprising to, notice that the Notification dated 16.04.1956,
under Section 14 read with Section 21 of The Mizo District (Forest) Act,
1955 was published by the Executive Committee of the Mizo District
Council, referred to above,;';‘which the respondents claimed to be the
preliminary Notification in the Zoram Hriattirna (the officiai Bulletin of the
Council) in its issue datéd 29.02.1956; that is, before the date of the
Notification without any explanation and as such, both the dates could not
be reconciled being contradic_tOry. It is also surprising that the respondents

have claimed that after an unexplained delay of 10 years from the
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aforementioned preliminary Notifications, the State Government published
the so called final Notification in The Assam Gazette dated 19.05.1965
whereby, one mile riverine area was reduced to half a mile on either side of
the river. The aforesaid claims of the respondents/Government were not
raised literally in course of the acquisition process of the lands of the
petitioners leading to the said Awards, which have already attained finality
on receiving the Government approval, the same cannot be raised at this
belated stage to defeat the'rights of the petitioners to compensations in

terms of the awards. gy

[43.] The Apex Court in Pune Municipal Corporation And
Another -vs- Harakchand Misirimal Solanki & Others reported

in (2014) 3 SCC 183 held as under-

"18. The 1894. Act being an expropriatory legislation has to
be strictly followed. 'f_he p,rocedure, mode and manner for payment
of compensation are. prescribed in Part V (Sections 31-34) of the
1894 Act. The Collector, with regard to the payment of
compensation, can onl? act in the manner so provided. It is settled
proposition of law (classic statement of Lord Roche in Nazir Ahmadt)
that where a power is given to do a certain thing in a certain way,

the thing must be done in that way or not at all. Other methods of

performance are necessarily forbidden.”
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[44.] The Hon’ble Supreme Court in State of Karnataka & Others -
vs- LS Nirvane Gowda & Others reported in (2007) 15 SCC 744 held
that “.............. When the lands were included in the reserved forest, the
entries in the Revenue records were of no consequence and further, mere
saguvall chits did not confer any title on the suit lands. ........... which was
the part of the reserved forest.” However, it may be noted that in the fact
situations in the instant proceedings the purported declaration of the land
in question as council foée'st reserve cannot be said to have been
established in accordance with the relevant provisions of law as stated

above in the present writ proceedings.

[45.] In the case of State of Jharkhand & Other -vs- K.N. Farms
and Industries Private Ltd. reported in (2012) 5 SCC 297, it is held

as extracted hereunder-

“The said niéndanj[us could not have been issued as it was
clearly beyond the'ls'cio'bé of writ petition No. 1546 of 2005. The
respondent had not .ﬁ:nade a grievance that the agreement dated
28.02.1960 was ultra vires the provisions of the 1894 Act or that
even though possessio__ﬁ' of a substantial portion of the land specified
in the agreement frﬁad~ been handed over on 31-3-1960, the State

Government was under a legal obligation to initiate the acquisition

proceedings and pay compensation under the 1894 Act.”
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[46.] It is noticed that pursuant to the Notification published by the
Collector, Aizawl under Sections 4(1) and 9(1) of the Land Acquisition Act,
the petitioners have submitted their claims for compensation for
acquisitioning their lands forlthe public purpose of construction of Tuirial
Hydro Electric Project under NEEPCO and after due process of enquiry into
the objections of the persons interested and on due approvat passed the
Awards under Section 11 of the said Act and thereafter, pronounced the
final Awards under Section 12 (2) of the said Act. It is seen that some of
the petitioners, more particula';fly of WP(C) No. 130/2013; WP(C} No.
16/2014; WP(C) No. 118/201'.5; WP(C) No. 132/2013; WP(C}) No. 135/2013
and WP(C) No. 116/2015 being aggrieved by the amount of compensation
awarded approached the Civjl Court for execution of the Awards. Having
not got appropriate reliefs, they expected in the execution proceedings,
have preferred the extra-ordinary writ jurisdiction under Article 226 of the
Constitution of India instead.of following the procedure prescribed in the
Land Acquisition Act, 1894 for the effective protection of their interest in
the lands and right to compensation for acquisitioning the same for public
purpose, It may be mention'.éd that Part-V of the Act deals with the mode of
payment of compensation of the awarded amount for land acquisition.
Section 31(2) of the Act reqﬁires the Coliector to deposit the awarded
amount in Court in case it is not received by the persons interested or there
is some dispute. Under the séid Act, the deposit is required only with a view

to avoid liability to pay interest, but if it does not deposit the amount under
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Section 31, acquisition would not lapse thereby. The land owners’ right to
be compensated is enforceable against the State as the Awards in question
are not vitiated by malafide and it is the liability of the Coliector in terms of
the relevant provisions of the Land Acquisition Act to pay the amount
awarded together with inte__ré‘st in the event of the amount not being paid

on time to the awardee/petitioners.

[47.] A land acquisition Award undoubtedly has the sanctity of a decree
and as such, in the complicat‘e'd backdrops of claims and counter-claims of
the parties in the instant writ p_roceedings, the Awards in question cannot
be executed by resorting to thé extra-ordinary jurisdiction under Article 226
by way of issuing the writ Iof -mahdamus or certiorari as a short cut method
to compel the Governi"hgnt which has not bothered to pay the
compensation to the awardz\ee',petitioners, whose landed property has been
acquisitioned more than eighféen (18) years ago for public purpose. The
petitioners apparently have én alternate and efficacious remedy in the Land
Acquisition Act, 1894 to compel t_he Government to pay the compensation
due to them, in the present complicated nature of facts involved in their
claims and counter-claims of the State Government, the writ jurisdiction
cannot be the appropriate remedy to enforce their rights. It may be pointed
out here that the Collector by making the Awards did not act as agent of
the Government, but as a statutory authority and the same having attained

finality on receipt of approval of the Government, the same do bind both
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the Collector and the writ petitioners. It may further be pertinently
mentioned, as submitted by both sides, that the acquired land has already

been handed over to the NEEPCO and the NEEPCO has already completed

construction of the Hydro Electric Project.

[48.] Accordingly, directions are made as follows-

(A). The impugned;:Order dated 05.08.2016 issued by the Chiaf
Secretary to the Governmé:n(t of Mizoram and the impugned Notification
dated 28.01.1965 made under Section 14 read with Section 21 of the Mizo
District (Forest) Act, 1955 a}e hereby set aside and quashed as prayed for
in WP(C) No. 45/2017 and WP(C) No. 51/2017; and

(B). The petitioners .of all the above Writ Petitions shall seek
alternative remedy for execution of the Awards in accordance with fie
procedure prescribed in the Lénd Acquisition Act, 1894.

It is, however, mad;f cteér that despite having directed as above,
the State Government is at li'l.i»érty to pay the compensation amounts due to
the writ petitioners, |

Accordingly, the writ petitions are disposed of.
-"

‘ JUDGE

Mahruaii/Zotei S

(Fq/w ~* PT
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- The 24ith August 1953
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o (he Constitution of Sndiz. the followine Aci of the Miro Disuict Cousncil.
whicit received the assent of the Governor of Assam, Is hereby pubiished
for gencral mformation —
- ACT NoXV¥ of 1953

THE MIZO DISTRICT (FOREST ) ACT, 1953

(Passed by ihe Mizo Disirict Couacil)
fReceived the assent of the Govermor of Azsam on the 22nd Aungust 1955)
{ Published v the Assam Gazere, dated 3151 August 1955 ]
An

Act
o provide for the management of any ferest non being a reserved forest,
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184 A.D.COSUPPLT. TO THE ASSAM 1A TN, AT 3T, 1955

S

an

(21 “Council Forest™ micans the forest in ibe fnshiot oilher than  the 4

“Reserved Forest™

(3 “Council Forest Officer™ means uny puerson appemted ay such or &

holding an oflice by or under the srders of the $rstnt 1 ounel and shall
include Forest Guards, Assistanl Foresiers, Foresten, Aepedin] Rangers,
Forest Rangers and any other person appoint=| (o e lanee dhe duties and
function of a Council Forest Officer vadel this A oo any Rule  there-
under ;

(4) “Council Reserved Vorest™ mesi any [oned coontilnted as such
by or under the orders of the Mizo Districl Connel
) “Peputy Commissioner™ means e Pepate Conpresaoner of Mizo
Pistoet :

{6) “District”™ means tie Auiovonine: Moo [RIIR

{7y “District Council™ micans the Dbt onene ] o e Mz District
comstituted under the provisions of the Sistis Seliedale fo Constifuiion of
India and in aceordance willi Uk Assim Anlononm -, | Hedin 1. t¢Censtilution
of District ‘Councils) Ruleys, 195 -

(8) “Executive Conmnitice™ maeins e Ve uline cennlize of Mizo
Digtricl. Councit and the term “Chicf Brecuiiv - Alendn ™ il “Member,
Executive Commiftec™ shall b construcd aseordugly, -

9y “Forest offence” micans an offeiee peun hable wnler tne Act o any
rule thereunder ; _

T (10} *Forest produce™ mecans forest prewdiec of Clomedl Tarest apd
includes— .
(a) the following whether found 0 o1 Dol T a Binest oF not,..”

that is L0 say. timher, chavcoal, cann b e wood oil; .7

resin, Ratural varnish. bark, e aned my cilobae., il .
(b) the following when found in o1 Leonelit foom a1 forest, that is 1o
say ' — :
(i) trees and leaved. and fruits, mnd 0l utlye ot o produce nol
herein before mentioned of Irees n
- {#i) plants pot being (rees {including, »r i, vregpers, recds and
moss) and al! parts or prodoce of sl plande -
(1) skins, herne, hopes sl covnom o aml was wnd all
other paris or produce of animal. il
{iv) peats. suface oil. recks and ol ot prodiels ol paeries

(i1y “land at the dispasad of the District oninosl™ e any lond at
the disposal of the Mizo Disuict Council iy r et ol wloel oo person Bas
acqured @ permmanend heniable and ransteradde ot ol use il GUCURUANCY
under any law for 1he fime being in force or any e created by zranl or
tease madec or continned By, oF an behalf of the Sate Government

(i2) “President” mewas the President of Villaee Coundit appaiated
under the provisions of the Lusiai Hills Avtononug [ el {Adoannisiration
of Justice) Rules, 1953 ; :

(13) *Reserved Foreat™ hay the same mcanmy g dmasnned Lo it by sube
paragraph (2} of paragranh 3 of the Sixth S hedule o the Constiluion of
India :

4y “River™ moludes alho steams, vannlb., ek and other cliansels
natuaral or artficial .

(E5) “Seerclarg™ tame e Seoretney to (e 1 s nlive ot of
the Mizo Dhiztrict Counet

361 “Tunher™ meliens toe when ey Loy Vallen an hzeve D febbed.
and afl wond. whether codup os feshioned, or Wl e oot Joi Aty purposs
of not;

i
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i
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rebtie anboer aume, prushwood and canpes
Brear LA Courcil constituied under  the
i i - . . - - .
ai Hile Atenrcgine st fAdninatration  of

£
Mivisions  of i
Justicel Ruder. (08,

I Surisdichion ¢} 1he Bistrict Counei 1,z admistriation of forests
ailier lhup the Government reserved Ton erlh 1 e Mizo Distriel iy vesied in
the Disteici Council of the Mive Automomiars Disbrjer

Lo Reserved trees—~f15 The o sediitalgdy Appeadis § e this Act

shatt be ticawed gy rosered trees, Seclr et ¥ 2 {ouncil Forest shall not
be cut. felled. tapped. oy \

™
M

TR 1oz

bt

ooWanner without porniission of ans
. o L Riniiee tor g competeat Conncil
ted s this hefalf ho ot Execotive Commites in vt

Kisal jssued it w
Jooresd Oflicer zpp
Ty

(20 N reserved wees under
(Herbuoy i wir 1070 7

i E i S R SV S SN P SR FY O 177 ) PO

$ix feed in oirh c¥eent W
; 3

5 Disposal of §orest praduce—(i+ The ainting, sawine, LOLVET sl wnd
removal G srees wnd Gmber andg coflection, manviactuce and TEMCVE]
of Jorest produce from a Couseil Poses SECEDE FOY purposes of personal
use under sudl- condidon as e Diviric: Council may, by ruics made in thiy
behalf allow, ave profibiied, SALCPL endur & Irade permit granted by the
Executhwe Commitee o any ety oflicer empowzred on this behalr

(2} Trade permait shall be gramied for timber, Teserved or unreserved
or other forest produce cut. collvetad or removed Jrem the Counci] Fores|
for purposes of trade. -

6. Revaities. (1) The ratec of rivaiineg jo be charged on ali forest Pro-
diice removed from the Council Foped vuisiie distnicts for Urade wider a
trade permirs are given in Appendin i (o i Acl. The pover w increase or
deerease any of he rates s vesici i seulive Conuniitee to g Jimit of
25 Per cenl of incresse or decrease aceor ing {o distznce and difficulties of
exwaction.”

(2} AR othar Tores produce it sicluded in the Appendix 111 shall be
chitrged at sweh ruies 5o may be fived b e Execuiive Commities

(3 The Brecuiive Comnig n\-;*.m;;r-
necessary the clasaiticat OF Rees uei e
revision wheheier made

(4)  No forest produe
e Councit Reserved Fo
Wl permission of the
powered On this behalf,

tred do veviss  whepever

_ i Apherdix P ang such

b eiticn 1t Asgn Gazerre,

& shall b oveaviag for A0 PUTROSE from gay of
CREPL ot puvinent of rayalty and witly the

.

[l R TH

VEIRNIE Or any ot officer em-

T Pas of fee
dccomm of any f)
this &g or rodes mag thorenmder &
Previne o renaval or oai e it oy
forent prowiucee,

0 Nevforen piodies

b prosesion of
@ ohine of markin.
OV R rencind 0 the

FTPOST O G revene

SR ], P il W i
Hir BT HENS o
LY P AT AR PP, ‘
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8‘. Reglst'ldtl(ﬂl ()E p| Lt} Itj Bl — o trading 1 oor ¢ VeVine
Pc 1} l'lm. r\H. pel‘b o H ] LIVeY

IJI!h t b l oLHe R ed F h o . . I )

t ef no 2 l",ltuiﬂ_. o a. C8erv orest shall an llld"_‘{ 'i.}'_‘l"-IL-r { lbil' prO-

perty marks at the revenue station, and shall pay o fee of Red for 1 certifi-

cate of registration for the first. " eioht - S ; :
thereafter. d _ﬁ{st.t_ime, and eight annas for eacl replstration;

Con ;?g]] ?c?;sENO pe.Iqutt _S-h_"-‘]l-. remove wax for purposes of trade fron: the
(Founc orests ,B:,a.v.rﬁun e _-a.ud_ subject fo, the conditions of purchasing -
€5 LI y the Executive Comumittee, or any othuor oliiver -:n1tpnwcfe§--"

i this behalf.  Such Leepses shall be in the form contamel v Appendix TV

e this-Act and the amoimnt g the fee for the sanw, which moy frony Tune: to'-..'-."

time: be prescribed; by the et Councit sh t

A : 1 - | shadt be printad o vach licence!
- 10z-Adk breaches of rhe provisions of sectivas 4, 5, 7 il "?l .'];h;:;lmce‘
Code: "
- AL

own Forest Reserve-—(l )j The Disteict ¢ ' i
T 1 Forest R Yo The CComell by nolificabion i
ssafe Gazerte and by publication im any oiler s o deemy suitass

fification. .-

Thé: baondaries of the Town Forest Reserve lon

described; i Appendix V. to this Act. Ak o shall

her officer empowered in this behalf,

e
. fine not exteeding one hundred rupe

involved or with both.

Committee may b * const g
¢ y order constitute any forest which -
il P s s g ool L renervent fores
nmi:‘c: _wlldge [orest reserve or reserves fur iic ool iy --:jl:-H-l“{ tlﬂmt
. s vy AN IR N IS R VS T B
| nity or group of village commeunmities, and may, o hke manner, vag o
canéel. any such oxder. A vy o
(2) Every such order shzll speci i
; { shall specify the bl e i
resened) ory su ‘ pecify the fouits of el Vilkipe forest
(3) The Execulivef Committee s
[ k o e sholl send a2 o [ ever
c DA - : H v Of cvery s R4S
rto each VIHﬂgt: Council concerned and may direct the V:I[.n.-ryt‘1..L.h-'(|”dcr
ggno.tmﬁc l;lh:: ;r;nten'ts of the order properly o iy Vil G
'ngg z?u (of‘gda;nd’:ﬁe nutice board and by anmongeentend by he Village
\ o . . [ L
b llgb -1 \-’J_ g Lner}. E\'l:t')' such arider ninle wwler SHTHEY -
shiall be published in Zoram Hratkiena, snonle 1)

Lo
by pulling 2

rcse}%éq F“? IC‘[:Isscs of h!]’agle Forest Reserves. a4 Villipe
v .(Ilﬁl}sr.»liilt..llccl“ under section 17 may be of two chvsen, nimely

H o SprTys . b Mgy kY . N ) ) )

) [-i:-f-dl'f;—.l?]di:;?h R(.hLl\’L,. Lt a5 resivrve for e paolection aininst
fee fre RAUL OF roserve comstinivd s the sateoeg af health
Mitll-\f:licr\ supplv. Mo e shabl tdie Fon iy e )
Fio_f‘rrrml oF dand fside s reserve i oo tree il :u: -n'ut:”:i\':
m]::,l bru:ml‘i\{r‘cx:.‘.r:pl \‘-'IL‘h lhl.‘1 [3"l'r11t.\‘:.'_inn of the Fxecalive Cop-
mitee, w Vilage Council ey dispeose af iy desed s
ihe maguer o considers most bencticnal o1 the Vilkipe e

fovest

S i ” S i 15 ’ be..
pllﬂlsh.able‘-..ﬂ‘lﬂ.;[- Fh_a gpph_c_::at-__;_o_]_:. 1 spinat. oF sevtion (RS of e Tndian Pcu?ﬁf’.

e %‘q.y_ forest which is not a Goveonment Rewryed Foresg '1'11105:
Ve ores_t_._Re_sc}‘vg an_d may in hke metmer, vy o eaneel 811-y-‘.

suck. aotification. shall specify i fimis of sl Town Forest"':_'

- NG trees “within a Fowl .
o = NG 1 Forest Reserve shall e cat, fe)
S ; L sl Ve S - telled, lupped & -
%&;dcﬁn anjé}t::}gnner, without permussion an sty whie b will e [‘),ib T
i - condition as may be imposed by the Fxevative Connnitiee og - o

Y- Any one conteavening the provisions of the weclon Shall De fiable:
es or double the amoan of rovaley

125 Power to constitote Village Forest Resveves. (1 1l 1-‘.5ccuti\;e..

A. D. €. SUPPLT. TO THE ASSAM GAZETTE, AUG. 3L, 1955

o 320

heeds of the Village, Any person resident in. the village may cut
trees and bamboos from this reserve lor his. household, . meeds.
The Village Councii shall bave the power ta distribute land with- i

(b) Village Supply Resefve, that is reserve for Ihe.supply of the

©In thig reserve for jum:-
(2) Any person doing anything in
sion of this Section shall be punishable
@3¥ The boundary of the Village

with a fine not exceeding. Rs.30.

b
L}
1
k)
3
i
conmravention of any of the provi- !
L
Forest Reserves, being propetly . 1

1

!

demarcated, shall be wmarked by sign posts and stone pillats. The record=- - - -
ol the boundarics stating places. where such posts oF marks are. raade shall
e kept by the President. “copy signed: by™the President sball be submited.

to the Execunve Committee. . .. .

may constitate any fand at the disposal of the Council: as-a- Council _R_csc_wp(_l

]

|

(4. Power to constitute Councit Reserved Forest.—The Pistriet Council: 1
Ft:rt;_s't in: the ‘mazner _li_ergina_f_tet:. provided. \

15, “Notifieation of é:époaal"fo-.consﬁf.tﬂe a Cinncit Rwarvedlz‘or&et-

Whenever it is proposed. to constiule. any land 2s a Council Reserved Forest;

tie Executve Committee shall publisk
titna, {1) declaring that it is proposed
forest,-and (2) specifying as nearly as

"2 notification i the Zoram Hriat- .
to constitute suckr a- land s reserved
‘possible the sitnation- and: timits of.

such tand and (3) _j.nviﬁng claim of rights and objections.

16. Survey of the proposed: Council: Reserved Forest.—The Exé'_:uﬁ\ée\
Copumittee, as scon as- a potification is. issued under section: 15 shall cause .
the area to be surveyed.and demarcated by one or more of the Council’

Forest Officers. not. below the rank of

Forester, shall also eénguire - into a0y

right of any persoa- in the area and shall also submit reports. 1@ the Execn-

tive Commitiee: which. repott shall deal
tion involved or alteration of the area

with all points including. compensa-
recommetided. S o

(7. Disposak of claims and objections.—All elaims of right-on the land
and all objections against the proposed Council Reserved Forest shalt  be

submited in writtng w b Excoulive

Committes within 120 days from the

date of publication of the notification nunder section 150 . - -
18, Comncit. Forest Fribomak—The Executive Commiltee shall appotat.
4 Council Forest Tribunal who shall decide ull clatms. of cight on. iand:- alf-

ubjections against the proposed Reserv
il Forest Tribunal shall be published
19. Appeat—All appeals dEamst

ol Forest., The orders of the Coun .
forthwith in the Assam Gazetie. )
the «decision of the Council Forest

‘Teibunal shall be submilted to the Executive Committee within 30 days of

Mie ovder issued by the Council Forest

shall review the case as it doems necessary and pass ocder which shall be

final.
20, MNothing contawned N sgctions

Tribupal. The Executive Cummilice

18 and 19 of tds Act shall bar the

jurisdiction of @ competent Civit Court,

1), Finat Notification constituting

Council Reserved Forest.— -The Tixrati-

tive Committee shall after disposal of all appeals, publish o e fssa
(racerte the final notificaton specifving the Jimit of tie Councll Reserved
Forest incorporaiing thercin any changes anch modifications mude from the

preliminary otificaton under seclion
1 he 4 Courtcil Reserved Forest Trom

15 of this Act aml declaring the same
the Jate fixed hy such aotification.



W Le -
\. FRE AL CsGPPLTY o T ASSAN CAZE T o 2/ 3 1

A DS, SUPPLT. TO THE ASSAM GAZETTE, AUG. 31, 1955 189

JR——

o Righiy in or avet (he

(nlnl( H =~ !
. d Resvrved Foresy, ., rear shal)

lave b of R P Il F AT IR

e a1 e bl withne e sien of fhe ogre . . - . . - . .
h-{ l.r T e e e e, R TRNTES PRI S :“- . f‘r _”"__L"”’""- within the unclassed Council Forests includine the Village Supply Reserves
“”“ e )“'“‘Hf_ Beth seChion 21 i | v gave ¢ v.]\,;.:,‘l,.'_'!. Hensal o, but not for sale, trade. worlgage or @ift Tor which purposes either permit or
|=3I;;;r;a lep;‘mal\d U bkl o or aran |; h“\ <:i alx Ot royalty or both may be Imposed by the Executive Commitiee as it deems..
cistitvigluad oy g e I u“ o T 2l Sy INHuore . -
TIL'\_._ i Fesr e eneit of & COIIRET Y ) COnmmuB;. fil. 2 Forest offences.—(1) When {here i reason 1o bélieve that 2 forest
Rewrs Il Iumllm for trespase yr BURAZE—-ANY peraon v i o 0 , nffence has been comniitted 1n respect of any foresi produce of a Council
Lmul o ' et Counel Forest such produce together with all took and other articles used in .the
) o !'t\ptl\‘.u G Pasiores culth o peminis cutrle lrespgis o comnission of such alleged wifence, muy be seized by any Council Forest
dragging ;dul\h ANy damiagc by uG e s felig any u'c(-ll. e e Officer. atd (he officer skizing such property shall keep the seized property
shill be I.::I 3! ) S Pomling o in safc custody and report the motter to the appropriate court under the
An Ly ar punished with fine which win euremi 1o ifiv rupees, ¢ District Council or the Depuly Commissioner. as the case may be. Such
.(j ul:ui);,{L?}““mﬂ frome b wofterse e o, e i 'L\ ‘L -~ “rhlfn the court after trial ol the casc shall dispose of the, confiscated articles accor-
vy :"dm;;ir?lmtmtl (ij sudy damagy tOWEHL Ve U, ding to the menl of the case in addition 10 any pl.un«,hmcm as may be awardcd
N H !It(-—-\“\ PEESen b B g . . h f[ d
(13 ! Moo the Coundl Reserved 1o o the offender. ) )
(Crn1|111!IL;LL|1{:!II{ nr i Sentavetion o sy rules msd. lw lh\f.l fl e {2) ‘When the offender is nol known or tr'mcdbl ‘such seized articles
woenduiee \iu( £ AN DR ke pe i b St Lc{'uu\' shall be confiscated and taken possession of by the District Council. provided
12 kmat .L:} f forest ' oo e that any claim for such conliscaied articles within a'period-of one month from
Lo Fpocir OF Carncs any iz, the date of confiséation shall be heard and disposed of in su::h manger ' a5

P YAy an
manner ex ihe FExecubve ¢ Ammites 11 e Al SEASORE 20 1 sug)

P e 1o e neMily. or tie court may order. -
. 30. Penalty for coumierfeiiing or defuciug marks on tn.cs ‘apd umber,

(3 fells cus. girdles
< marks, Jops, v, -
PR T e by G or other nise etc—Any person-who with the Inteni o conse daroage or injury to the

any wees. or
(‘5} uarre - STTE T
mdnuidcu?mt{a oo smes berns ot or clineoa| o colfects, supject g public or to any person of 10 cause w:oswfu] gain as defined -in the - I.!dlan
PrOcess ar removes any forest - PURIErt ao any do—.
(5) clears OF bresj privince. or Penal Code
aks up 2oy land for Culiivatn o fa}. kuowmfz]y counlu'fe:l upon any ll‘L.C or tnnber a marL med by

or Ay other morpose
{6} POIsions waier or | ) ’ Serpose. ‘Forest Officers to indicate thal such treg or timber is the pro-
tive Commilice. fighes r’,r(:{ef"J’:‘l:";'dl\ruuum of any roles made by e Execp. peity of ‘the Distiict Council or some person, or that it may law-
= Hosure ' :
ment for a iorm which ma T o ! yares studl e panrsehed wih iSOl fully ‘be felled or removed by some person. or
extend to fiv By exiend 1o sis mombs o watl §e i (b) unlawfully affixes to any treec or timber a mark usc,d by forest
¢ o live bundred rupees or with hoth e which may officers, or

() alters, defaces or obliterales any such mer placed or any tn:c or
timber by or under the azuthority of a Council Forest Officer,

or
(3) alers. moves, destroys or defuices any boundan' maik of any forest

to which this Act applivs
sbail be punished. with mmphisonmeni jor i e mucn wity eatend 10 lwu_

years, or with fine. or with both.

I8 Penalty for of
HNCCS  comitiiting v pera
- Pen: ns
forest.-—Whenever fije I CHuseq wHiuily o hi- g

&L;;!L\]idﬂl;:waxl by any person having ngls m
s e iﬁ:lf:a ﬂ\ al;;hpcrmn rw his emploviieny, the Executive Com
z ] Chivy o anw I ;

i ! puteshment cader A
m osuch forest, o a0y specified Paruan Urepeo :ERe e G
of the rights of Parane or 1o forest proy tereok, (hie u\rni\c of it ar am

A1 [}

peviod as it thinks i be suspended. product sl be tesminated. or o

right jn  ¢he
ariss ncUIJ'zemL it Conppeil
stch TUH‘-H OF permission

31, Compensation for damage canséd by commission of - offences.—(1}
20, eresureation of farest— A When any person 14 convicted] of fc]!ing._ cutting, girdling: marking, lo_pping'.
Forest wiil be dereserves| ouly b By oarea coastiiuied as Couneil Roser sl or lapping trees. or of injuring them by fire or oiberwise. In contravention of
miltec. Forunder 1 orders of the Exeeufi Com. this Acy or of ary rule thereunder the coavicing court may. i addition

e any other punishment which it may award, order that pemson to pay fo the

District Counell such connzensation, nou exceeding ien rupees for each tree
with respect to which the offence was committed 2z it may deem fit.

(2) IT the person convicted of the oflice committed 1 as (he agent ot

~m
27 Jhoming in Council's Forest —~The rig

cultivation in te anelussed Couitatl Farews, I 1 Thuming or ani shifting

oroieded subgect 1o 40 Tege

Jation. roles o
SrRles o arders tha) iy e e R .
o any e bady e i“"‘"'lj" Made o prescribed by a Villagee € ol servant of another persor. e convicling court may, unless alter hearing
. = .. FoFhL A g . B .
et Connl s sl s Villgee Counct] vy tie Dhs. thal. ther person it is salisfied that the commission of the offence was nol a
cunscauence of bis instigation or of any neglect or defaolt on his part. order

IR Coblection uf Icmlu; Tree of roval b dnstead of the person wie commuitted the offence. 1o pay the compensa-
inthabitan of 1 Di. {401 ! f'.'\.} Y OF penmit for privace wve.— A o referred 1o in sub-section (1 .
SUCH 1Iinet a5 ipes i.m-u‘- ;.u.'.-:.. __‘.' | “'}'_'J"' [ree ot e CHESEETRR Y, 13y Ay appeal Trom i ordder under Ru[s-s;:cl}nn [ or _suh-,\cciinn t2
I e T Do o e Slall e 1w the cowt o whizh orders made by riie convicling count are
ardiparily appealloble ot the order passed on which appeal shall  be
tural,
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L Forfeiture of fuases.— When the Bokicr of aiy fcase heense  or cop-
e whitsoever granted or continued In, or on behalf of the Disiric Councit
for aiy of the purposes of (s Act commits an ofence aginnst hiy Act or
any rule ihereuinder, ar when any such offence i cennmistied by uny apent
A servimt of the holder of any such lcuse. license or contract, and (e Lipsa
rict Counctl is satistied that the Conmission of the uffence was a conse-
quence af the instigation of such holder or of any neglect or Jelawuf on his
pare. the District Council may. oy oarder in wiiting declare the fease. license
Or conbract 1o be forfeited in whole or in part with elfect from a date to be
specificd in the order new being prior 10 the date of the commissien of  the
oflence

33 Forest Officers nu 1o trude - No Council Forest Offjcer shafl,  ag
priwipal or agent. trade i Jorest produce, or be of beconre interested in
any lease or morigage of any forest, o m any contract {or working any
foiest.

3 Pervons hugng dwvini Foresl AMICCT.—~LAely person wii CARTLI5eY
#ny rinky g 0y Gluse of Council Forests or who s permitded io Yemove apy
forest produce from. or w parture catule or practise Jhom coltivanon in such
forest wnd cvery person wiho 15 eniployed by such person in such forest and
every person in any village CONULUOUS 10 such  Forest shal) he  bound (o
furnish without uAnGCessary delay (o the nearest fovest oflicer any mforma-
non which he may poysess respecting the oecurrence of a five o OT_near sach
forest, or the conintission of of inention v comm auy lorest offence, and
shall ussist any forest ofticer demanding his aid—

ta) in extinguishing any fire acsurring in such forest

(BY in preventing any fire which may occur i the vicimity of sueh
forest from spreading o souch forest - ’

{c) in preveniing the commission in such forest of any
and

(M when there s reason believe that any such offence has  heen

cammitted i such furest. in discovering and arrestme the ollen-
der. ) -

forest offences :

. 35 Recovery of money, due (o Districd Conncit.—
iifes, pavable o e Disgpic) Councit ander this At o
iereunder W oo aee i of the

All nwoney. other than
under any rule made
! prce of any forest produce. or aof SApenses
mewrred inthe execution of e Act or rule made therennder in respect of
a4ny forest prodpee By o not pad when due e recoverad by the same
PTOCEsh s fa s Inein wivears of g WU are recovered where e Assam
Land and Reveny: Revulaton. 1804 1, 55 foree.

. Line on fepest procduce
Bopatable for or e pewneor o
bedecrned g0 be o oop

bor sueh Wwomey.—i1} Wher any soch ey
S DRSSt produce, the anieuni thereot shal)
cianse on sl prenduce. and such prodece may
b [aher possesson o Ao allicer specialh vinpowered 11 ihys Pehalf
i ey by reluned s el wach airoun s heen rind
20 A sk amean - s
such prodie by publy AT
DTESENTH dee larging sen sy
CRE O Hie surplus, f e,
al e b by e '

o)

intad ey dee s forea il [LINRNENT |
Arbbe procewds of the e sl e aphid

BTN TR ITry WHRI P st HESTHIER I TSN
VO 0 [

Bl he forfened o e Diegig

:-ﬂ
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oo dhsrekd Cowncit and iy oflicers ang Hible for loss or damage o
respuct of certain forest prostsce—The fiistg © ol shall ot be FeRPORN-
viv dor any loss or Qs wlnels may ovenr ruspren o of any Torest j-.:.':)dm.n,_
winde tin; Fowctug sbataoais estndninng ‘-.:n(!m' s Aot oo t'ulic.\ therzunger
o while wollected or dettined elwwhicre Tin fhe purgere of this Act, and ne
forest ollicer shall be responsible for any such foss or ‘Iin:n.-ng_-,c nuless e shal
ve itused the same acgligently, nudiciowsiy or fraudetenfy.

8. Recoveey of pennliics due under Imul‘--\\f’}‘;::s: QY wrson m u:um.-.
pifiance with any rule eeder this AcE, Dinds Rinsell by any anstuaeat la.,
petform any duty or act or convenanis by a0y instrument il e or tint e
ard s servanty and azents, o will abstan from any aet e witole sum men-
voned i sl instrument as e amonat 1o be pad i cise of hreach of
any s coiditiont thereof iy B recovered by e samie process gy by which
artears of fand revenue is recovered whers the Arsam Land and Revenue
Wogulabion, 1880 s i lTorce,

R

TLaierhwiiig wi dviaing, - S L R Y BRI _i'.i N .{'rlfu'\._uui L
dearibatin For o Jhumse andes oot F300100) ahail be Beiknhed hy’ 1_I|=;
Village Council in the rnmer a0 deems 100 and submitled 1o the st

Counetf and the BfSirict Councit may issue any direcuon i this regard,

21 Except for any special privileees seapted snder this Act any
petsin, distribution of Hums 10 3 Village shall rest with the Village Council,

(3} No Fhuming shall be pernvitted wiiliin one hundred fret on cither
side of all Government rouds, exceplt with the writien pormission of  the

Peputy Commissioner i constitation with Chicf Fxecutive Meniber ar iho
tsecutive Conunitiee,

ML Opening Wet coliivation.—No new st cullivation (Leilet) shal] e
) = n . . - . .
upened in the distien eseepi wader a 39F Liled by ihg_ I‘,‘,):l.?LUI_IVL. Coam-
artice on such conditing ws U may deom $i vitpese i gianiing sach
poes, the Execuiive Compnitee sl the e contsederaiion 1he recominen-
davon of the Village Councit.

A1, Penalties.— I any person infrinpes any af the provisions of sections
*band 44 he shall be punishable with o tine not eXeeediny Rs 5.

420 Powers to make robes—Sub
b Awsam, he Distnic Councyl nay
saerk of this Acl

fe el appreval of the Gavernay
framie rules for careving owt prove-

A3 Repeabe—(10 The ushar Fiis el [Forcss
THlE Act NoVE of 3955 0 Derelsy tepended witg o

Avte 1955 (lshai
ran e sipnointed

by

o Nodwst g
TR E PRI TR STV RPPY
N kb 1illl|i i
Ry ab iy
RN O Gt
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APPENDIX T
Reserved Trees

All (rees o the urder-mentioned kinds standing on any land at the

digposal of the District Council shull be reserved  trees:—

Vernacutar names

i. Sapas, Champas, Sopas ...

2, Chaulmugra, Lamicm

3. Nahor, Nageswar
4. Sia Nohor Karal Kasukor

{Cachar} Serpoi {Kuki}.

ol

5. Gug:a Nagabhc or Makria ...

6‘ Kuara’l ... e
7. Hollong ...

8. Sal

0, Makai

10.. Simu]

11, Rata e

12. Amari Rata
13, Ralia, Hopga, Pomu, Hotia .

14, Pona
15, Sisso ;"*
I6. Ping - foaee

17. Son::tlu 'Sanum

18, Khair, Khoira -
19, Moi Sund:

20, Keroi © ..
21. Hihan, Korei mnorot
22, Jutuli, Duang, Yikin
23, Hollock, Jhainn

24, Bugi Janiek

25 Fatjam,  bBa _]‘:mul
206, Sidi .
27, A, Farl

24U, khekan, Ranndada

Bewanical names

Magnolia pteracarpa,
Sphenocurpa and Gus-
tavi, Manglietia insig-
nis, Hookeri and
Caveana, Talauma
Rabaniana and Phel-
locarpa, Michelia Ca-
thoortil, exlcelsa,
Lanuginosa,  Chum-
paca, Punduana,
Oblonga, Manii and
Montana.

Farakogenos Kuorzii.

Mesua !cm.a

Kauea assamica and Iim 1-
lrunda. |

Sehima  Wallichlii and
Schima Khasiana,

Diptérocarpus lurbinatua.

Dipterocarpus pilosus ..

. - Sherea robusta

e Dusoxylum

Shorea assamica.
Salmalia Malabavicom
Tmncetarife-
ram. . -
Amoora Rohituks, Whale
Hebitaud Clitaeonga,
Chikragsia tabulans.
Cedrela Toona, Febriu-
ga and microcarpa,
Dalbergia Sisso.
Cynomcira polyandra ...
Cassia Fiswda and neo-
dosa (Banarladu).

Acacia Carechu,
Albizzia Iucida.
Albizzia procera e
Albizzia eduratissium
Altingia excelsa
Terminalia - Myvionoy pd
Furzenia prace ox
Fugeni: Jambolana
Lagersireeinia parvifloa,
L LCTHIOMOET I Jios-
J.{t TG,
Duibangs sonnerativides

Lushai names

Ngiauw  che

g

reng reng,

THershe.
Serpai.

I&h}apg.

I_awngthing: :
Lawngihing -

thachi,

Phunchawng.

Sahatah,

Lawngtet,
Tei.

Kawrhreiha,

Makpazang-
kang tha
chi.

Kanpick.
Thingri
Hriang,
Char.
Hpinitang.
B i,

1hlado.

Zuanyg.

A DLGLSUPPLT. TO THE ASSAM OaA ZETTE, ALI

e

A —

Vernoenlar micmy

g p N I b N
29, Pamikadans, f;.‘i]th'Ji'J;::p;l

30, Tarakehapa, Haldu, TLhul.
chaki. .

31. Kurta
42, Mohidal, Kawaul;
33, Ahui

34, Gamari, Gamarh,,.

25, Bonsum, Nikah;
36, Gonsoroi, Gondre;

37. Jat Sundi -

3. Nagu Dalctini,
3 Agar, Susi

44, Kubir
41, Uriam
2. Carokhuta, Chhammoli:
3. India rubber, Bar

“aderai

44. Kathal

45. Sam

46. Dud-chempa
17. Bola .-

48. Jinari .,

49. Momailatekn (in ihe distriers
of Nowgong and  Sibsa-
gar).

- Thutmala (i the districts of
) . < Uachar, Syl et
d) Rubimally }und J\\}l\nr)n v

r

a7 Bhelu

M Kadam

O alsan, Kicoika [JEERNTAN

Hangalakia,
Gana,

Poasiial ot s,

K’»’Q

323

21, 1935 i3

Yoragsival
Nyssa sessififiory |
Adima cordifolia,

Palacuium polyauihum,
Cordia lragrantissima

Vitex peduneularis
Cimeli L
smeling nghm‘en___al_nm‘

Phaebe atterniarn and Hai-
nesiang,
Shavair s Creicoda
,;h mf. mhnwindiferun,
Alscodaphue Qwden;
Cinnamonyum Zeylanicum,
Acquilaria Agallocha .
Bridelia recrgsa,
Bischofin Favanicy
Aporasa Roxburghii.
licus clastjca .
Artecarpus mitergyifollia ...
Artocarpus Chaplasha
Pieudostrablas indien.

Morus leavigzta,

. P
Podocarpus nerrifotia.

Aglaiz species,

Carugs pinnata,
Cuhine wockier,

Tetarmeles nudifiora {in aii
Fesrenst Dwicmn‘;)

Auathacephiing cadamba in
Syher, Cachiar, s heagar
I. :Mnmpur_ Kaml-'\up.
Fhibizany Sl C;n‘.,;
T Fovest [hiviss .

Crvnnneary s,

Arnpsdaling

Lasdioti mpies

Banplar
chikira,

Muk,

Thingkha-
wilu,

Thian-
avwng.
Zo-hut.
Khiany
zawl,
Bul ¢hi.

Thingraj.
Khgangihii.
Thelret,
Lamkhuaug‘

Tatkawng.

Lungti,

Banphar.

Tivuann i,
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A. D. C. SUPPLT. TO THE ASSAM GAZETTE, AUG. 31, 1955

S

1. Timber Trees are classified into five Classes A to B as follows s

Botatical names

Orus leavigata ...
Hoebe goalparensis
Hoebe aucnvata ..

Horea robusta ..
Cacia catechu ..
Lassia hstula .

Bridela retnsa ..

Cimelina arborea ... .

Bombax malabaricem .

Dipterocarpus macro-

carpus

195
APPENDIX~-I11
L. Rates for Tanber
A—CLASS
Venacular names  Lushai names
Bola .. . ... Laungli.
Bonsum .. Zobut.
Nikahi. C )
Sal .. .- Lawng  ‘lhing
tha chi.
Khoira or Khair.
Somaru .. .. -+ Makpa  zan,-
: kang tha chi,
Kuhir.
Gomnart, Gumbar .. Thanvawng.
Gomahi. .
Simul - Phunchawng.

Terminaliz myriocarpa ..
Shrea assamica L. ..

Alresdaphine owdeii
Chikrassia tobularis
Cinramenum cecido-
daphoe  and Cinnamo-
smun glanduliferumn.
Dralbergia sissoo

lagesiroemia Hos-regine. ...

Muavuolia species (exeept
bl 'ls_;'nl’)i]i::l gfffﬁl’.l‘lii
Magnelia Prevocapa)
flanglietia insignis
Manghietia species Pa-
cliviirnax pheiociopa,

Fhoche conteriana
i pheilocns ga
errrdi tomentonss
wallicim

St i chaplashia
A interifudla

LERRRETRT

L

J

Yollong ..

Hollock, Jhalna, Panisaj...

Makai. :

B—CLASS

poma, Hotia
Gondrol or Gonserol

Sizsu.
Jarul, Ajhar .,

Champa, Snpa, Mor -
cha Bundi. Katlal sopa,

Meinadin,

Tivz-gopn. Tilsandds,
Fradkasag
Avcauts o, Ruaairaty .
SMomin, Ghiogi
| POERY PE

Lawny. thing.

Char, -

LTC I RN
Z.awngicl.
Ehiangzawl.

Thlado,

Ngiau chireny
reng
)

ankiuang.
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Butarical warneg

Mesuis ferrea
Schima Khasiana

NeernEcnar na mes

Nalar, Nageswar

1 Gora, Napabla

Iushai nzmes

Hershe,

Hokaiical names

O? | A TG BUPPLYE.TO THE ASSAM GAZETTE, UG, 31, 1935

Vernacular names Luthai names

Sehima Wallichi Mariasal, Banak Khiang, Yoyl binextaraferum ... R&zt;tfgzudﬂfdlma, Bap-
Ripterocarpus wrbinatys - Kurui, Corjan, ’
Voosvho Hamiltonii Gendheli poma, Rauni-
) oraa,
C—CLASS pom
Upinia grardis ) . T
. - ' i 2 am, Jaum, Bigijamukh Hmuipii
Adina cordifnlia Haldy, Tarzkehopa, " ,}::‘::i(;l;:nd J}' Jam, J s £y Hmuifatg,
Bongion. i Thunola, Kayengl
: : Clarngy pinuata ... ola, Kayengla.
Adm':;\ OllgpccphaIa Halud chapa. 1 :|:Im‘:-niicf:a subnequalis Dudchal;.llm- .
Agi?l 'eduhs Momai iateku, b asSALiCa. .. ... Sainahor | ... Serpai.
A'P]z,zvm iebhels - Moroi, Sieds, ., Roribunda .. Karal f
i;-l;{}gl? gé:el:ﬂal . ree Jueali Jikr ) «.- Hriang. l.::.u’t.‘-rstromia parviflora ... BSida:
5 cj:z;-ia oratissima ... J—{tl-_:aru, Koroi ... Thineri. nnea grandis ... . ... Yenpla, Ruhimola.
("I.:l 01 I:lli!auamr;] ‘ e NI Khuangthl;. Lophepetalum fmbriatum Sutrong.
hen Ko, Doy Nesclea sessilifolia Sonari. .
Cassia nodosa Sonar: M.ingifera indica . 311}11 ‘sona Banphar chik
M i : y wa sessilitlora .. .- ahorisopa ... - oo
Cedrela speces .. Sun Jatipoma, Kuma, MNyvssa sessililora P iy
Porza. . ;
i i i "l lyanthum Kurta.
Cl}m_a.mcrmum abiusi- .. Chnkar_cb‘l, Mekuridima, ;':f-:lz?;ullajzn?-c;l!:;sis Gahora, Pougta, Gurzen-
oliusmn. Paderi, Naga dalching ' > : ga, Pakirhar.
i Tezxia, o T H Arima M acli,
gorc]}jla fragrantissima Mabhidat . Muk. " rospermum ac.cul'ohum Hdlal;odlil,i’b - orag
t?rilidg:ga sonnera- Khokan, Ramdal Zuang. . - _L?Pcniglfo- Mota_-nahqr.
Juniperus species Haral. oy : g Bl Bobera
Machilus globosa Kowla. irnunalia belerica Yomia, Hohura. inokhawilu.
i\)flﬂtnsonia Dipik?c Baclum. t;_':ci md;ir;]?:lam .. Ahot, Bhatkor, Manawal Thingkhawilu,
0'tocarpus nerifolia Jinari. Hhes . " .
inalia cite e . Zentlwzylum budrunga Bajrang, Bajoroni.
ﬁgg{’: ;’;‘c:i‘a Sll'kfl, Harraki. ‘:'[:1,'?3, resiniferrur‘fl ... Dhuna Gakeldhup,
Ibizziz : oro: . Ko . ma . 2 rat,
Niferous species {except Pine, Fir and ¢, Rangrek v hengalense | Dhuna raty, @

Tetrameles nudiflora .. Bhely, Tula.

Janipers)

Cynometra polyandra ... Ping Khawhreiha,
D--.CLASS F—CQLASS
Krﬁrc:nrpu_s fenxinifolivs ~ Mandhanj,
O;ra specﬁs !F'.\I't‘:cp{ -« Rata bandardivma, Allantl ..d‘ Borpat
moora Waltict ot e \
Tocarpus I:ll\:\r:::l:::] Dewachali, Dewasay, Fo- ,-\1Iati.i}-5i;usli§:?d§ ' Moy, S_ungli,
hat ’ ’ " stipuluta Sow, Harish.

Satana, Sathi,
Raghu, Kadam
Garokhal, Chapanolia,

Ombax insigne

Unsera serraia
Arathizcintegerrima
Astanapsls species
Rypterania Pancoluara

Alitonia scolaris -
Mihoenpalus cadamba
Gperosia Roxburghii

It hinjedia assamica’)

(i ladr tedia Brundisiijs

L lotedia specica

ity australis
il spi.‘(.‘-il.’.ﬁ

Duinbei

Mivienga, Newr ey,
Mahiieker.

Flisigomt, Kleegiiee.
CiEIo) A,

Banphar,
Amsta, Bonjotukia, Leluk,

Mauhita,
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ot 4l e

Crvprocays et dalins
Clyclostomen assdinicus

Nelivooarpus assamicus

Nudospornue chinense

Clug nervosa
Riteira acuminata
Ritiera species
Biscus marcrophulla
Dia calycina _
Tsiea panamonja
Dia nzefararh
Riia Roxlanghii
Linna mitleflorn
Plum haccatum ...
Ondias wmanpifers
Teveudin alata

Terendia, viloan
Kewia nudifiora

Lmmus lancefelia ...

Vernasolsr imues Ll siunen

Doentwtithe

Ruli, _

fobubnngor, Sia, Bandor-
kakoi,

Tarun,  Holuk
Mondori p()k.'_t.v

Khaipam, Iharipam,

chaki,

3aroi, Dhamin.

Chamia,

Pichola.

Bhnichap. )
Bokzin, Ghoranim.
Monipuri sim, Lonchak,
Silgomar,

Seleng, Bella,

Araarn Aryrn

Pararv, Rarchaaia, Noga
chul,

Lldal,

Belkor, Bhuri, Uoara,
Pithali.

Lahan, Tibin

F—CLASS—coneld.

Cieven other apecies not included in any other classes,

B. Fcak and Mahogany—such royalty as fixed by the Executive Com-
mrttee from time to e,

2, Rarte for logs are :—

Glass Three fect 0 s
than 4 lew: @
irches

Rs .

v, por it

A, DT o

B. & 1 4

i it A Meawond
A s
pH

B.on 2o

! LT B Y

Four feet 6 inghos 1o

-

St feet gid over Hanmyt «

bess than b feet

Rs, a,

v

Lot 6 inche sl up

%

e per o,

@

Rezoa, p.oprrelde

- 0]l a* W raspred ar 44 feet

. Yrom the lecxes?
eudl.

The rihic ropients
of luues will bhe

0 (:..’12\:_falr_eri by
! i Beazured riitipiyang - the
) | \,...r e wpnary ol the
o di e quarter Dieth txla
) muth, i il anidlie of
. thie lew L ahe
I ouy leapth a1 ahe
2 1 }ub‘,
]

b

—— T

4 The above rafes are for pgir, medsurements
UERUTEIen s taken under ixark adad ¢ pies per oy
Al dregsect POls 2nd lops will 1 20 pier ceny,

1 Rites for saven wmb i denife
£ 467 1g fess than 6 or up,

h. Payment at Ing rates will oq,
ol conversion wilhout further pa
o the furests wil] ool epable the
hversion and fhege will be sold at 5

yment,

. General
Aol these figure will e guide in vajuation,
7. For sates og long lease wher
al extraction rages will be fixed

ol ol el aperation by

o Wese should pe e
g

e cent. in clagses A oD and 2y per oenl
E. Rates for poles—

Girth at 6 feet from thick epg.

—_ Tes [ Lo o e
55 s8; i #y EE

R T ok gz - ™ L

! 1. S35 % o

_ - n= o

ey {3 {4) (5 £6)
Bvwop R a P Rs.a p  p. A p. Rs g

0 3 L} L U 2z ¢ ¢ 3

] LU L L TP LU ]
LI I ] "0 4 0 g L B v ¥

[Nl LU B A -1 9 49 & 41 4 (I3 ]
1 L TR 029 ¢ ¢ 3 0 v g G 0
LU T ¢ 0 9 AL S 0 o 3 4+ ¢

oNates oy frewoods : —

Rs.

e remova) by bead

Lo remoyal iy head )
[

1oa
t
1

loads monthly permi 1
oad yearly permit . %
tenoval by boflale eapy . 1
frnoval by bullock cart or pany ean 0!
stremoval By 3 g, iorry .. .. 4
Ut emevy] of e ) .. 0

e baewogd s defined

T citrkiddnes: or
LI PovS

B wood under [CF 1]
ber defects or ¢ on

. _ Cervision
e e,

LERT = eT

cz 3 %&Q
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— T

taken over bark,
10 cacl rare,
more than the abuye Tates,

the above rates given

ELTS

. p.

L]
&
0
3
4

=5

a.

G
G
U
2
#

]

For
Raes for

under

ible: the purchaser 10 remove staly obtaip-

Payment on sway timber rates
purchaser 1o remove

Aates whicl are fixed brlow.

1y speaking timbey trecs will L sold by

slabs obtained an

auction on tender

T

¢ the lessec provides roads or other means
ON negouation taking

nto account. ‘il

ted a reduction of more than
i rlpeese T oana 1

femarks

(7

Rates ot iy black
gqvaresarc P rung.
me  fon e ASred
Uhder bayk &85 re-
Eads girth class,
8 in black squape

izth.
m&aturement 1 the
Drarcst f;
P
{} Per maung
0 3 stacked
i cft.
¢
[}
{

linlength unsuitable OV

MO scamtliagns )

=
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11. Rates for dugouts: ¢ for dagout at vates i GOSN 57
* N [ To use . ak-
Length Class Value of lopimg”"h : (balt vakud)..,
Rs,’
. 28
. A 55 90
’ Under 25 feet  .oe ‘; ;% . " 1s
. a 10
g 20 e
E 14 ) 4
. ¥ 7 i
L e o 33
2§fectto . O B T 65 23
©upder 35 feet o T 45 18
: 35 13
g 25 o
L 17 5
. W 195 33
. " 28
Over 35 feetd .- Pﬁ . 35 23
a 45 15
b. 3 1
v 2
¥ 10

-
form of usi of boat
e wasatgc&ﬂthc use of boats also ok bo
encourn .

mauoufac ure

woutts, : N
mitied 1o be wsed’ for dug

ok p{;‘,'[' .

. {a) Dugouts 2
ancrcle:scc(l gradually ©
in Assam. Ajhar is

12. Kates for siabs -—

. o
r and over annas i
Class.

v nas O -
e 4 12" d over ao ;
3 * to under L ' S ﬂs
, w apnas 4, 6 1% e 4, 12 i over 2
A. 6 and hbelo : 5: Lo uﬂiir 12" apnas 4, 13' a:;ld pobidib
: i 6’ o undcr > annasz,l-’ nd over annas
: | 6, o undcr 17 anoa b 2’ ?md over anni
€ i under 12 pice £, 12 ¥
2 e aund.
| our) annas perm
" 3, Rates for charcoa! 4 {four) ann
13,

- . . .
3 pCCchl g[ltultul’ﬂl r cqul‘rcﬂlCntS.
14, i{atc‘a ‘01’ &

Rs. a. p-
vom # 2 0
ieces of reserved species converted lr?
L Plough B eod of felled trees. e
bimb icces of reserved species © -
2. 1,l,0t;5{1‘_.l.? wood of tfelied Illjcc‘s.i ees) oy )
3 Ojl: ]f'iumuroi stunps (of lnlles -

from s 3 0 ]

timnber and rates will be' 1

— by 5

cach. d

L
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A.D.C. SUPPLT. T THE ASSA

4. Unmdressed posts {cbeaper substituted for ha

of all species except  Jarul, Nageswar;
Gundrol, Kurta s Raia Porga,

M GAZETTE, AUG. 31, 1955

327

ani

Rs. a, p.

mboo} 0 2 0 each
Cham,
Jhoki; Tailo, Sundj,

Karal, Jam and Ping upto 13" i, girth and 15

in length,
- Chamia wused {used as

L1

post plate and for other g 2 4
purposes}  of all species except Jarul Nageswar,
, Poma, Jhoki, Tailo,
upto 27 girth and 25

am, Gundmi, Kurta, Koty
Sundi, Kara}, Jam and Ping
in length.
& Husking pole of aj] specics except hardwood, ;
7. Husking pole of hard woad '
8. Paddle or oar of a)i s
9. Paddle or nar of over 5’ in lengrh
10. Ish (2 part of pPlough) of all species 9¢ in lengih
1. Gail {around wooden vessel for husk
ail species upto 47 gireh and 18* 20° ip tength.
12, Gail (2 round wooden v ! i
all speciesover 3’ girth.
13. Kued {a small dg
ete), of all specias up to 10 in lengih,
Kund f{a smali dy

etc.), of all species over 107 in length,
15. Plough of al) species

10,

i

peciey upto?a’ in Ie;;éth'

IE. Rates for Mings Forest Produce.

15. Bamboos :—

Hambusa vulgaris—hbariala
Bambusa tulda—Jati mirteng:a
Bimbusa paltida-ZHi)) jati bili "
Barmiusa balcooa—bhaluka barua -
Dendracalamug hamilionii—K ake necha
Dendracalamus strictus—Male Nawabang
Pseudestachyum polymorphum---l&;-lja!
Telrustachyum dubloo—daju .
Mclecanna bambusoides—muyl; e ..
Other bamboos 2° and above

. . 17 and aboye
less chan 1+

» vy

Abonce titer are per hundred in cach case.

e thatching preags s

Frupee, hifieey per

Lot hundles of 2
< lianater,

ing naddly) of
Li]

gout for watering paddy Geld, ¢ 8 o .
L

.02 00

< girth of Re.

gout for watering paddy feld, 1 g

.02 0
.0 3 ¢ 7
.0k o )
¢ 2 ¢
01 0 .
froe
£
L
L 4

L2

and homesteadt ¢ 2 g per 100
“ in girth

F

=

QGDQQQQGOOQG

G‘:Q""'-l-ft:!ﬂ’-m@ha‘\
i
anmOMQNGOO

0-6-0 per {00
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~ —d——_'_._.'—'____————_—-—_—__ e —— e e
| o as 240 rik.
- %z::ll;mus garuba——Sund:-—?. annas per r '\ .

tenuis—Jati—Jjali-
flagellum-—raidang
latiolius—Houka ham.;lla
3 " T ogeol
orops jeakinsianu
]c):zf:;?ss lcg?cspadix tila —2 apnas pef

- !}2 annas per _240 it
B 5
. ¥

|
240 rft. }
40 rft.  All above rates arc.”

' @hmus floribundus —legeri—9 pies per 2
{or whole cants- )

o her reeds -— .
1% rék;?'l:;lsd p:: {:(}0 bundles of 18" girth or less.

—Boulder— )
- SI?-: dO-]Z—.O er 100 clt. rc§pcctlvely.
20 G:ﬁ;vd, broken stone—shiongle—
" Re.1.6-0 per 100 cft..
Gguared sone—
2 8- per 100 cit.
leaves— .
22, 'Fr‘zﬁk‘;?gat 10 annas per 1,000 leaves. © 00 Teaves.
Jerg and: other leaves—5 annas per £, _ "
. 15 ) ted in the Execuliv
:  of any of the ratesis ved he B e
B e to a?jiaitz}c;;cpcr cezt- of decrease and 25 per cent. W
(?c?ﬁ;‘s;et?diastance and difficulties of extraction.
a

listed above at 124 per cent

' ir not
.. 24, Alk other minot forest produce .

ad salorer APPENDIX IV ‘-

M COUNCGIL FORESTS IN

: WAX FR
LICENSE “IOTE{%RSE,?%% o OUSs MiZO DISTRICT |

3
. k No. of Licensc
No. of book -
prouisions of Section

Subject 0 U0 ipurchase wax has been granted
i

3455, this. license Lo as

Y; 1t
b Lh d & 1N 1 5 » u c e COn 11005 3pc(‘.lﬁcd [4)
O a inclusive ]I{l r d .ll

l:;e: peverse.
To

Of

Cirele

Tistrict

pate ! Signature and designation of the
Ti R f aranling the licemse.
1e

i istact (Forest) Act,
9 of the Mizo Dis (Fores)

alficey

S/! > VQ
A DG SUPPLT. TO THE ASSAM GAZETTE, AUG. 31,1955, b0 8

The conditions, under which this license is granted, are—
{7) Thac the licknse js not ransierable.

{#} That the license shall always be in the lﬁeréonal possession of the
licensee when purchasing wax, '

(iti} That the license shall be rcturned cither to the Executive
Commitiee or o the Qfficer by whom it was issued, within
one week of, or before, the date on whicly the  period “for
which it was issued expires, L :

Breach of any of the conditions under which the license is granted or
of any of the provisions of the rules under which it was issued, will render -
the Iicense liable to lorfeiture and the holder thereo!f to the punishment | ¢
provided in the Act. . . o . :

h APPENDIX V

Bo_undan_-iés of the Tt_)wu Forest Reserve of Aijal T(]'W;PI‘I‘. .

The boundary starts at the 2nd mile stome of ‘the . Aijal-Dwarbond - i
Road and goes down the Dwarbond: Road to ihe Chaltlang kawn
thence along the old Chainphai Road to Zemabawk,  thence . along. . the !
Champhai  Road to the Dhobi nalla garden. It then follows down the :
Chite lui to a point where a jhum road erosses it about one- mile  below i
the Government garden where 2 stone s placed . Tifollows. the fhmin road !
io the Tuikhor lui to its source at the Thakthing Bazar. Thence along
the Lungleh  Road -to thc Kulikawn it crosses the kawn and comes to the
source of the Sikipiri lui just infront of Pika’s house, down the streamn to the
upper Sthpui . tuikur. Thence on-a straight lice to the streany of Nerizel
wikhur. Up the NgaizeY tuikbur (0 a bill between Hipara and  Thang-
phnnga’s houses. 1hence to the source of the Kulikawn tuikhur. Down
the Kulikawn tikhur to the Mission veng Tui, down-the Mission veng fui
to its junction with a stream which takes its rise from! the-  Chawlhmoun
tlang, thence along the path to the Sedai kawn.® Grossing the kawn
to the source of the Sedai lui, down the Sedai. lui to the . Vaiveng lui.

Nown the Vaiveng lui to iis junclion wilb a stream. Up the stream
to the saddie between the Pensioner veng uwsd  Maubawk, across  the
kiawn to the source of the tributary of the Hmeichhe veng thikhuir, down
the tuikhar to the Toikual, up the Tuikual t6 the mouth of = Hn miheilo
lui a smalf stream where a stoneis placed. - Thence itascends the
Fnimtheilo stream and passing below Chandra Lohad’s house comes to the
saddle  on  the ridge #1front of a Gurkha blacksmith: hekind che hilfock
shove Vaivakawn, where a stone s placed.  Thence . to Sriman | Tilla
along  the path along the edge of the gardens to a stone a ¢ Srimag Tilla.
I'hente it descends to the Sairang Road at the one mile furlongs: where.
4 Charpui stands then it runs down 4 stream  just below it {Charpui)-
it themee run up’ to the Pather khana spur including the Ngantawm:
ugaw where boundary stones are erecred  and thence, to Raltawnpa’s
Leiler, Thencé it follows a catle path at a potnt where a stove is placed
to Ratanmals’ leilet.  'Then following up tlie stream North of the leilet to
the saddie  ob the soutirern e¢nivance of Chalilang wecting the starting
point of the boundary. - -

D. DAS.
Secrelary w the Govio of Assam. Trihal Areas Depi
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The 22nd Augusi 1955
NoTADR76;53.— I prrsuance of paragvaph i1 of the Siasth Schedule
to vhe Constiunon of fodia, the following Act of the Garo Hifis District
Council. which received ihe assent of the Governor of Assam. s hereby
publisked for general information :—

ACF NolV of 1955
THE GARO HILLS DISTRICY {(TRANSFER OF LAND) ACT. 14955
{Received the assent of the Goveroor of Assam on the Z1st Angust 1955)
[ Publishcd in the Asvamn Gazetre, duied 24th August 19557

An
: o Act :
fo provide for the transter of Luid i the Antunsmons Disiricl of Gare Hills.

Preamble—-Whercas it is expedicnt 10 make provisions in the Autono-
mous District of Garo Hills with respect o the transfer, allotment, occupa-
uon or use of land in the imteresr of -t iphahiiants thepoed

bois nereby enacted s [ollows

L. Shont title, exten! and commencerecat.—(1} This Act may be called
the Gara Hills District {Transfer of Land) Act 1955

- {2} Tt extends 1o the whole of the Garo Hills Antonormous District.

{3} Tt shall come inio force a1 once.

Z.  Befinition—Tn this Aci— :

(13 “Chief Executive Member” means the Chief Executive Member
SR of the Executive Committee of the Gare Hills District .Couacil ;
o {2) “D_lsir;ci means the Garo Hills Autonomous District ;

{3) “District Council” means ihe District Council of the Garo Hills

Auionomaous Districe ;

(4) “Execulive Commitiee” means the Execulive Commiitee of the

.. Garo Hills Disttici Couneil ; '

(33 “Land” includes benefits o arise out of fand and things atlached

to the earth or permanently fasiened to anyihing attached to the
“'t‘:'él_rlh\ but shall exciude minerals, natural gas and peteoleum :

(6) “Tribal" means a person who belongs 10 one of 1the  Scheduled

Trihes of Assam and specified as such by order made by the

;’ﬁ:_s_ldqm ofrlndia 1}|1mler Article 3421} of the Constitution of

cig 1 sg far as the specificat weriai 5

yha, & “f_rﬁ‘smm‘s:m:': r‘;}prccllhcalic_m‘ periains 1 the {%?loqmznou::

the purpose of this Act 1 shall include

) the Rabhas and the Kacharies, residents of the District,

3. Traosfer of Land.—No tand within the Distsict shafl be sold. mort-
qug-til. _‘Jcat;ced b:srlcnjd. 'gincd or otherwise transferred by o iribal 1o a non-
(,\? Sitn,{zxe{;uali:;m(-.‘i;’l!i‘l?:fll;il{;il:‘.‘,l[lt}ihcr non-tritsl excepu with the prior saactioa
builui]:;‘;ntali-c;'?‘ 0 sanclien will be anecessary in the case of a lease of a
e 4'_. ‘.1‘\‘c(;llnr¢-d rights 2ot to be affecled.- Anv right in respect of  tand
i’nt;a:'gr{-l“ff.ﬁ“.ﬁ.\U,Kff.r any Iaw i force shall et be affected by the coming

] 3 E;m'liuwul.——i{ any penen other than g terbal is found 10 be  in
pl"f.‘:‘.‘ii‘fil_lm aF e Gind stherwase than i aceomiance with the provisions . f
this OWEaf e Y possesan thereol a2 found contrars i section 4 abous
the Chicf Faecnnve Memigg o Fin other Officer authorised in writing I‘;\-:

T A D) €. SUPPLT. TO THE ASSAM GAZETTE, AUG..31, 32g’ )

the Chief Executive Member i this behalf, may serve a notice upon such
persor requiring him o vacae the land within three months from the date
of service of the notice and o remove oy buildmes or fences which | may,
have been raised on sueh land subjeet to the condition that crops actually
growing on the lapd way be allowed to remain GH they are ripe for havvest—
6. Pepalty.—Any person or persons intentionally disebeying an.ordee
or requisition to vacate wnder section 5 shall be liable to a fine which roay--
extend to two hondred vupeces, and, io case of a continuing breach, - a.
further fine which may cxtend to hifty rupees for each day during which the
breach coniinues: - _ : . . - S
© 7. Appeak—Any person aggrieved by an order under section 5 may, |

" within. 2 period of thirty davs from the date of such an. order, prefer “aa

appeal w0 the Chief Exccutive Member, or, i the Chiet Execative Mémber
is the Officer who passed such orders; 1o the District. Revenue. Tribunal 0
be. appointed by, or under the orders of, the Executive Comshitiee. iny;. thi
bebalf. Every order passed in appeal under thiy-secton shall be faal.’ [0
8. Application for transéer.—{(1)-All .applications. for-sale; mortgage.
lease, gift or any other form of iranster of land frout a tribal to-a. nom-tribal,

- or from a-noustribal to another . nen-wibal shall be- made to the. Secrétary,

Executive Commitlee of the District Council and such applications shall be
accompaunied by an application fee and a transfer fee at rates specified m the .
Schedule to this-Act. . - e
The Execative’ Conmuuee shall be competeat either to grant or refuse
the sancion for the transfer of land. : ) .
. Provided that in the cvent of the application being cejected tre transfar
feé shall Ge refiinded. N .
.- Provided also that in the event of refusal the reasons shall be recorded
for any.sach. refusal for transfer of land from oo tribal 0 a. pon-tribal oF-
from- a non-trbal {0 another nson-tnbak s Lo e
(2) The fees shall be deposited by the applicant into the District Fund

vand the receipted. voucher shill he attached to the sppiication as a. proof of.

the deposit ;0 . - o )

" 9. Power to arake nrles.—The Execiffive Commiitee, may, subiject to
the approvat by the District Council, make rules for the purpose of corrying
out the provisions of this Act: and such rules shall be published ia the
Assum Gazeite and thereafter shall have the force of law.

SCHEDULE

1. The tate of application fee is rupee one for each appiicaiion.
2. The rate of transfer fee is:—
{a} Five per cent. of the sale price in case of saie . )
(b) Two ane haif per cent. of the value of the property as may he
valued by the Chief Execwtive Member in case of x gift,
The valuatios of the property shall be hosed on the  current
market value of the property taking ioto consideration of  the
vahie of similar propertics in the neizhbouring atea. )
{c) Five per cent. of the consideraucn moaey in the case of feasc.’
{d} Re.t per hundred in the case of mortgage when the amonat «f
mottgage does not exceed Rs LOGO and Rel for every additin-
nal one thousand and fraction thereof,

. 1As,
Secrstiary o the Gove, of Assam, Tribal Arcas Septe



2. AL CoSURFILT 10 1}13. ASSAM GAZL I'H CALGL B 19ua

Tie IR August U585
No GO EAA497 — Lygdder Raule 3661 of be Aman Aulonomoas
Dasiricr. fOConstitonon of Disnwd Cousailsy Rule 185 1 R, GO Momm,
Charman, Gavo Hils Bodoon @ ouncll, do heteln sumieon e Listest
Council 1o it 1 s Sestion congoencing {rom Toesday . the 27t Seprember
1955 at 11 ame o the Distria Connci) Hath, Tura, )

R.G. MOMIN.
Chairman,
Garo Hills Diswricr Coupcil, Tuora,

The P70 Avgust 1855
No.DCLAS3IS17.—T hereby potfy thet gnder e powers conferred
on him by Rule 3611 of he Assam Aulonomous Disinicts (Constitetion
ar Ddsiriel Councils) Ruden P50 Lr. Roguwow, Cliormasn, Mizo Distriet
Couwncil is pleased th sumnen e Mizo District Council o meel in Session
conmuenting from 10 an of e ird Qutober 1935 il Councii Chamber.
Aijab. Mizo Diswrict.

HoE BAWICHTIUAR AL
Seorelary,
District Counel. Mize Bistricl

The 1s1 July 1955

Mo RCE.9,-"'5!274 —In excraise of the powers conferred by sub-patagraph
(7) of paragraph 2 of the Sixth Schedule 1o the Constivaion of India, the
Pawi-Lakber Regional Council ix pleased to wake the following ameondments
to Uie Pawi-Lakher Regional Council {Procedure and Conduct of Business’
Ruies, 1952, hercinafier refermed io as the “Prcipal Rules™ :— '

In rule 27 of the Principai Rules. the following shall be inserted ai the
end of sub-rule (1) —

“Copies of Bills to be isfroduced in the Counul shall be sent 1o the
Gavernor, the Dcpun Commissioner and the Suhdr\'munal' Officer  sufli-
ciently #n advance™.

HENGMANGA.,
Chairman,
Pawi-Lakher Regions! Coancil.

The 23rd August, 1955

In exercise of the powers conferred by Raule 30(1) ol the Assam Auto-
nomowns District (meuiuhon of Distriet Counci!:) Rules, 1951, and pu-
suant 10 Ruie 36(3) of the said Rules, 1, U 1edishon War. Chairman,
Districts Council, Uniwed Khasi-]aintia H1H3 AUTGHIIONE DlstncL do her cl)v
sppimon the Districa Council of the United Khasi- Jaintia Hills Autono-
mons District 1o mect ov Mandayv, e 3rd Qeotober 19575, 2t the old Gun-
siimtion Hall, Shillong av 11 54 . ’

o o F.WAK,
Chairinen. Diarict Couneil, Gnited Khasi-Jaintia Hills
Awwnnnous IDhsoicn

SRTEILLONG —Yriied and piahilwied 1 1he Buperinde sl
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Form for seeking prior approval of Central Government under section 2 of the Forest(Conservation) Act, 198
for Diversion of fresh forest area

PART - |
(To be filled up by User Agency)

™ PRI AT, R T AT SRR ST,

&.), :"ﬁ.\!‘v ey
SN TR AR L 17

A, General Details

| A-1. Project Details

5

(i). Proposal No. : FP/MZ/Others/152833/2022

(cii). Nlame of Project for which Forest Land is required : Construction of Zobawk Mini Sport
omplex

(iii). Short narrative of the proposal and Project/scheme for which the forest land is
required : for construction of playground, hostels, office and outdoor and indoor stadium

(iv). State : Mizoram

(v). Category of the Proposal : Others

(vi). Shape of forest land proposed to be diverted : Hybrid
(vii). Estimated cost of the Project(Rupees in lacs) : 180
(viii). Area of forest land proposed for diversion(in ha.): 4
(ix). Non-forest land required for this project(in ha.): 12.34

(x). Total period for which the forest land is proposed to be diverted(in years): 100

A-2. Details of User Agency

(i). Name : SPORTS AND YOUTH SERVICES DEPARTMENT
(ii). Address1 : MINECO, Khatla Veng

(iii). Address2 : NIL

(iv). State : Mizoram

(v). District : Aizawl



(vi). Pin : 796001

(vii). Landmark : NIL

-.l (viii). Email address : joseph.mcs@mizoram.gov.in

(__'i‘
E (ix). Landline Telephone No. : 91-03892-2335263

A

(x). Fax No. : 91-

(xi). Mobile No. : 9436153445

SIS e In

(xii). Website (if any) : sysmizoram.gov.in

(xiii). Legal status of User Agency : State Government

A-3. Details of Person Making Application

(i). First Name: Joseph
(ii). Middle Name: H
(iii). Last Name: Lalramsanga
(iv). Gender: NIL
(v). Designation: Director
(vi). Address 1: MINECO, Khatla Veng
(vii). Address 2: NIL
(viii). State: Mizoram
(ix). District: Aizawl
(x). Tehsil: NIL

(xi). Pin: 796001

(xii). Landmark: NIL

(xiii). Email Address: empeeroy®@yahoo.co.in

332



(xiv). Landline Telephone No.: 0- 3 3 3

(xv). Fax No.: NIL

(xvi). Mobile No.: 9436153445

z

; (xvii). Copy of documents in support of the competence/authority of the person making this
2 application to make application on behalf of the User Agency: *

i § § 3

© B. Details of land required for the Project

|

3

W

. Details of proposal seeking prior approval of Central Government under the Act for
* diversion of forest land for the Project already submitted in the past

IR e

List of proposal submitted in Past
Date of
Moef | Area Proposed Arén s Date of
Sino | ol | Pr e | File for Diverted(Ha.) | Principle | , Fina!
: No. |Diversion(Ha.) Approval Approval
NIL
B-2. Details of forest land proposed to be diverted
B-2.1 Details of Divisions involved
Details of Divisions involved
S.no Division Name Forest Land(ha.) NL:"n:’F(';‘r:.?
1 Lunglei 4 12.34
Total 4 12.34
B-2.2 Details of Districts involved
’ District wise breakup
& Non-Forest
! S.no I District Name Forest Land(ha.) Land(ha.)
l 1. I Lunglei 4 12.34
[ Total 4 12.34
B-2.3 Village wise breakup
f Villages wise breakup
Non-Forest
/ S.no Village Forest Land(ha.) Land(ha.)
[1 [ zobawk 4 12.34
[ Total P 1234




Component wise breakup

Component wise breakup
Non-Forest
S.no Component Forest Land(ha.) Land(ha.)
1 | sports complex 4 1234
2 ground 0

C. Maps of forest land proposed to be diverted

Division 1. : Lunglei

LR

(a). No. of patches : One

(i). Area of forest land proposed to be diverted(in ha.) : 4

(ii). Nature of the Project: Hybrid

Patch wise details

Patch Area of
No. Patch(in ha.)

Kml File of PatchesTo view KML file
on google the same may be
downloaded and then open if in

google earth install in your

Segment
Segments Area(in ha.)

(To view KML file on google the
same may be downloaded and then
open if in google earth install in
your computer).

computer.
1. 4
@ View File
(b). No. of Segments : One
Segment wise details
Kml File of Segments

1 0

@ View File

(iii). Copy of Survey of India Toposheet indicating boundary of forest lan

proposed to be diverted: Rt

(iv). Scanned copy of the Geo-referenced map of the forest land

proposed to be diverted prepared by using GPS or Total Station:

Justification for locating the Project in forest land and details of

== alternatives examined:

(i). Copy of note containing justification for locating the Project in forest land:

334

(ii). Whether a copy of map indicating location of alternative examine is required to be

provided: No
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(a). Reason for not providing such map: NA

E. Employment likely to be generated

(i). Whether the Project is likely to generate employment 7: Yes
(if). Permanent/Regular Employment(Number of persons): 10

(ifi). Temporary Employment(Number of person-days): 600

E. Displacement of People due to the Project, if any.

(i). Whether Project involves displacement?: No
. Details of Cost-Benefit analysis for the Project

(i). Whether the Project requires Cost-Benefit analysis?: No

. H. Status of Environmental Clearance

(i). Whether the Project requires Clearance under the Environment (Protection) Act 1986 7
: No

1. Status of Wildelife Clearance

(i). Whether the Project or a part thereof is located in any Protected Area or their Eco
sensitive zone? : No

J. Applicability of special provisions governing Scheduled Areas

(i).Whether the Project or a part thereof is located in a Scheduled Area? : No

K Status of settlement of rights under the Forest Rights Act,2006 on the
.~ forest land proposed to be diverted

(i). Whether the process for settlement of Rights under the Forest Rights Acts 2006 on the
forest land proposed to be diverted has been completed? : No

L. Details of land identified for Compensatory Afforestation

(i). Whether non-forest or Revenue forest land is required to be provided by User Agency?:
No

(if). Whether the area of non-forest land or Revenue forest land required to be provided by
User Agency for raising Compensatory Afforestation is less than area of forest land proposed

to be diverted ?: Not Applicable



(iii) . Reason for not Providing Non

Additional information Details

-Forest Land: Others

336

Documents
S.No
Documents Remarks
1
- UNDERTAKING
- CERTIFICATE - NET
PRESET VALUE
2 3 Muck Disposal
3 -1 Undertaking For Project
w affected Forest
4 N Expenditure
i S R 15 T TR R T T PR, PR SRR
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Wl NO.B.13012/68/2000-SYS/Vol-Il/Pt
- GOVERNMENT OF MIZORAM

Mizoramsecro ORTS & YOUTH SERVICES DEPARTMENT

rlat, MINECO, New Building, 2 Floor, Room No. 206, Aizawl, Mizoram - 796001

Aizawl, the 22 of Mar., 202;

TO WHOM IT MAY CONCERN

This is to Certify that Directorate of Sports & Youth Service
Department, Govt of Mizoram is undertaking the project Construction c
Zobawk Mini Sports Complex at Zobawk, Lunglei District Mizoram.

In order to obtain the necessary Forest Clearance for the above work:
Shri Joseph H. Lalramsanga, Director, Sports & Youth Services is hereb
authorized to upload the proposal for the diversion of Forest area unde
Section 2 of Forest Conservation Act, 1980 on Ministry of Environment, Fores
and Climate Change of Government of India Portal www.forestclearance.nic.i
along with requisite documents to the concerned Department/Agencies and h
is also authorized to sign and submit such papers on behalf of Govt. c
Mizoram, Sports & Youth Services Department.

Place: Aizawl
pate: 22.03.2022

( Dr. LALROZAMA)
Secretary to the Govt. of Mizoram
Sports & Youth Services Department

" Government of Mizoram
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1 ?'~ Bm %3‘03 2022&3
UNDERTAKING BY USERAGENCY. e
For Net Present Value ‘ Al I i "r f A

‘Sports & Youth Services Department 1 l-ii

demand nme to be issued by the Gevemme . While
T ENE A 3 ' v by‘tm; SR S

For Additional amount of the Net Present Value.
of th

unt of the Net Present Vglue

ear the cost of Additional amo
Hain Lunglei District.
yitof India.

Do Lereby undertake to b
[fany becoming due afier

diverted deemed forest land measuring 16.339
revision of the same by the Hon’ ble Supreme Co

(JOSEPH H.L RAMSANGA)
Director

Sports & Youth Scrvxces Depanmcnt
810 3 1 h: N ‘ A.

oty




NOGF:):/':.?&Z /106/2019-DTE(SYS)
MENT OF MIZORAM
DIRECTORATE OF SPORTS & YOUTH SERVICES 3 4 O

Dated Aizawl, the 1st July 2022

MUCK DISPOSAL PLAN

at Zobawk Sports Mini Complex, Lunglei involve

kely to be generated from cutting
d Hence, no Muck disposal plan is
icipated

Construction activities

orks both cutting and filling. The earthwork li
to be require
land environment is ant

3al'thW
+ill be marginal and no dumping is likely

required Therefore, no major impact on

[ 3w
(JOSEPH H/JALR ANGA)
ecto

sports & puth Services
izoram, gt
Mizo f:‘ i oo

spo::‘uow‘“ . pas!
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NO.B.13012/106/2019-DTE[SYS) 3 4 1

DlRECTO(;(;\';‘IéRNMENT OF MIZORAM
OF SPORTS & YOUTH SERVICES

Dated Aizawl, the 1st July 2022

UNDERTAKING FOR EXTRACTION OF PROJECT AFFECTED TREES

ovt of Mizoram, the User Agency hereby
Forest land being diverted
d by the concern Division

Sports & Youth Services Department, G
undertake that the extraction of project affected trees on the

shall be reduced to the bare minimum and the trees will be felle
Forest Officer of the State Government on the work “Zobawk Sports Mini Complex,

Lunglei “ and the cost of extraction of project affected trees shall be borne by the User

Azency.

{
‘ w
(JOSEPH H.I|fiouePPALG
g R Eue! ;‘K?\

Sports & ;
Mizoram, Aizawl
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-ATE SPORTS ACADE
A roved cost )

' Rs.1781.24 lakh

dmissible grant ‘
state Matching Share ;

Fund position

1* nstallment N

2™ Installment
3" |nstaliment ,

Total

Fund yet to be released :
State Matching Share Backlog :
Date of approval of the scheme:
Tendered Cost :
Date of Award of Contract
Original date of Completion
Rescheduled date completion :

Physical Progress

Expenditure incurred

UC Submission

Note : Proposal for allocation of Stat

Govt. on 19.12.2019.

Rs. 1576.12 lakh
Rs. 175,12 lakh.

Sanction No. & Year
49(2010-11)
28(2015-16)
144(2017-18)

Total

700.50
615.86
329.09

Loan

70.05
61.59
3291

Grant

630.45
554.27
296.18
1645.45

1480.90 164.55

95.22 10.57 105.79

nil

29" July 2011
Rs. 1645.45
07.06.2012
31.07.2012
30.10.2017

67.00% (quarter ending June 2016)
67.00% (quarter ending Sept 2016)

70.00% (quarter ending December 2016) ,
86.00% (quarter ending September 2017)
91,00% (quarter ending December 2017)
93.00% (quarter ending March 2018)
96.00% (quarter ending June 2018)
96.00% (quarter ending September 2018).
98.75% (quarter ending September 2019)
98.75% (quarter ending June 2020)

100% (quarter ending Sept 2020)

akh {quarter ending June 2016)
ending September 2016)

ding December 2016)
ding September 2017)

697.781
1254.77 lakh (quarter
1254.77 lakh (quarter en

1316.36 lakh (quarter en
1645.47 lakh (quarter ending December 2017)

1645.47 lakh(quarter ending March 2018)
1645.47 lakh (quarter ending June 2018)
1645.47 lakh (quarter ending September 2018).
1645.47lakh{quarter ending September 2019).
1645.47lakh(quarter ending June 2020).
1645.47lakh(quarter ending Sept 2020)

Upto 3 installment submitted

e Matching Share amounting to Rs. 10.57 lakh submitted to the

TRUE COPY
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Service: Reply Affidavit in OA150/2022| Pl Vanramchhuangi Vs UOU & ors

1 message

Office Swaraj&Kotwal <office@swarajandkotwal.com> Wed, Aug 2, 2023 at 11:18 AM
To: "advocatenandita@gmail.com" <advocatenandita@gmail.com>, secy-moef@nic.in

Dear Ma'am/ Sir,

Hope this email finds you well.
Please find attached the Amended Reply Affidavit filed on behalf of the State of Mizoram in the above-captioned
matter, for your kind reference and record.

Best Regards,
Ana Upadhyay
Advocate

+91 6202231868

Junior to Mr. Siddhesh Kotwal
Standing Counsel for the State of Mizoram
New Delhi

J-1, First Floor,
“Upasana” Building,
1, Hailey Road,

New Delhi -110001
India.

Tel: +91 11 41045066

The information contained in this communication is intended solely for the use of the individual or entity to whom it is addressed and others
authorized to receive it. This communication may contain confidential or legally privileged information. If you are not the intended recipient,
any disclosure, copying, distribution or action taken relying on the contents is prohibited and may be unlawful. If you have received this
communication in error, please notify us immediately by responding to this email and then delete all copies of it from your system.

Whilst we have taken reasonable precautions to ensure that any attachment to this e-mail has been swept for viruses, we cannot accept
liability for any damage sustained as a result of software viruses and would advise that you carry out your own virus checks before opening
any attachment. Please note that communications sent by or to any person through our computer systems may be viewed by other members
of our Chambers and agents.
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